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LEGISLATIVE ASSEMBLY. 

~. 13th March. 1940. 

The Assembly met in the Assembly Chamber of. the Council ;House at 
Eleven of the Clock, ~I . ~ (The Honourable Sir Abdur Rahim) 
in the Chair. 

STARRED QUESTIONS AND ANSWERS. 

(a) ORAL ANSWERS. 

REMARKS OF Sm LEONARD WOOLLBY ABOUT CoN8EBVATlON OJ' 
.ABclu:OLOOICAL RBlUINS. 

357. *1Ir. tJmar .&1, Shah: (a) Will the Education Secretary kindly 
state if Government have taken notice of Sir Leonard Woolley'S remarks 
that in conserving archlilological remains public money has beeo wasted 
and scientific aims defeated? 

(b) Is it a fact that the work at Sirkap is done directly ~  the 
charge of the Director General? Is it a fact that Sir Leonard considers 
the considerable amount of money spent there as worse than wasted? 

(0) What steps do Government propose to take to remove the defects 
pointed out by Sir Leonard? 

Sir Girja ShaDkar Bajpal: (a) Yes. 
(b) The work at Sirkap has been carried out und£'r the direction of the 

Director General. It is a fact that Sir Leonard Woolley ~ l  thst 
from the scientific point of view certain, expenditure- on conservation of 
excavated remains was ill advised. 

(c) Government have under consideration the action to be taken on Sir 
Leonard Woolley's r8(..'OUlmendations. 

Dr. Sir Ziauddln Ahmad: May I know whether Govenlment contemplat'3 
to issue a communique about the action which they propose t.o take, so 
that we may know the situation is improving? • -

Sir Glrja Shankar Bajpal: Sir, the recommendations of Sir Leonard 
Woolley involve, briefly, an addition to the budget of the ArchlilologicaI 
Survey of India of rougbly two lakhs of rupees. I doubt whether it 
would be possible for us to get that additional two lakhl! while the war is 
on, but with regard to those of the recommendations of Sir Leonard 
Woolley which do not involve additional expenditure, I shall consider my 
Honourable friend's suggestion for the issue of a communiq'le as soon as a 
decision has been reached. 

K.ulvt KlIbammtd Abdul Gh&Dl: Do Government propose to give a 
copy of the Woolley Report to the Members of this House? 

( 1251 ) 



1262 LEGISLATIVE ASSEMBLY [18TH MAR. 1940 

Sir GlrIa ShaDkar B&ipal: Well, the Report is already available to Hon-
ourable Members in the Library. If any Honoura?le ~ .  shows a 
special interest in the subject, I shall be glad to pr6ride him With a copy. 

l>IBTBIBUTION OJ' INDus W ATBB8 BKTWEBN 'rBlI: PmrJAB .AliD Sum. 
358 •• JIl&D Ghulam ltIdir Mubammad ShahbaD.: (a) Will the Honour-

able Member for Labour be pleased to state whether Government have 
received a representation from Sind Government in connection with con-
struction of irrigation ~  by the Punjab Government, which take 
away a largtl share of Indus water leaving a very small share for 
irrigation in Bind? If so, how has the same been disposed of? 

(b) Is it a fact that the Government of India had appointed a com-
mittee of two engineers-Qne from the Punjab and the other from. Sind-:-
to work out figures of possible diacharge of water in Indus and how the 
same should be divided between the two Provinces? 

(c) Did the Government of India, as a result of this enquiry, issue any 
oMers .regarding distribution of Indus waters between the Punjab and Bind? 
If so, what was the nature of those orders? 

(d) Have the Punjab Government followed thOlle alders? If not why 
not? What action do Government propose to take to see that ~ is a 
fair distribution of Indus waters between Sind and the Punjab? If "not, 
why not? 

"1' 

The BODOUr&bI. Diwau B&hI4vr Sir .A ......... &ml ][udaUai: (a) Such 
a representation has been received and is under consideration. 

(b) An expert committee consisting of eight members was appointed in 
1985 to ooDsider the distribution of the waters of the Indus. 

(c) After CODsultingthe iDterested parties the Government of India 
paS8ed orders OD the Distribution. Committee's report in 1981. ,As the 
Committee's report has not been published, the nature of the orders can-
Dot be disclosed. 

(d) The Government of India haveD() .. son to su.ppose that;the Gov-
ernment of the Punjab have Dot followed the orders rassed by them. The 
remainder of the question does Dot arise. 

Mr. LiklaNut :R..,aiiat: In view of the faet that the Bind Government 
baa been complaining that the Punjab Government is not following what 
the directions were, will the Honourable Member have that matter, decided 
by some of the representatives of the Punjab and the Bind Govemments 
meeting together and finding out their difficulties? . 

ft.. Boaovrable Dlwau Babadvr Sir A. BamUWami .udaliar: Sir I 
said the ~  was. ~ consideration. e:nd the Honourable Member ';m 
realise that If there 18 a dIfference of OplDlOD between two Provincial Gov-
ernments, the machinery that could be devised for solving those difficulties 
cannot be stated in such simple terms. 

CONDITION OJ' THE DoJO OJ' TBB Tu M.uux.. 
359. ·Dr. Sir ztauddiD .Ahmad: (a). w:m the Education Secretar:y be 

pleased to state ~  ~ . l ~  the Central Public Works 
Department to examlDe the Tal and suumlt a report for necessary repairs? 



STARRED QUESTIONS AND ANSWERS 

(b) Will the Honourable Member be pleased to ~ 'when the report 
was submitted by the Central Public Works Department? 

, I j I~  ,,' 

(c) Will the ~ l  Member lay a copy of this ~  . l ~ 
In case the report is very long, will the Honourable Member be able to 
plare a copy in the library of the House? 

(d) What is the report of the Department about the ~  ~  
of the dome of the Taj? . 

(e) What action do Government propose to take to carry out ·the 
repairs ? 

Sir Girja Shankar Bajpai: (a) Yes. 

(b) to (e). The report of the Central ~1  Works ~ ~  
. received in September last. It is of a pwely provisional and . ~ l 

character and cannot, therefore, be placed on the table of the HouRe. As 
I have already stated in my reply to the Honourable Member's starred 
question No. 117 on the 16th of last month the main concluBicm in the 
repo!'t is that a close examination of the dome is neceRsary before any 
final conclusion as to the condition of the dome and the repairs necessary can 
be arrived at. Scaffolding will shortly be erected to enable that examination 
to bE: made. 

Dr. Sir Ztauddin .Ahmad: In view of the fact that the public is apeeially 
interested in the question that the dome of the Taj may not fall QOwn .in 
the same manner as the roof of the Idgah mosque at, Agrafell clown ~  
after the repairs, may I know if the Honourable Member will take every 
p!.'ecaution to see that proper repairs are done? 

Sir Girja Shankar Bajpai: Sir, as a matter of fact, it is because of a 
difference' of opinion between the . l l l ~ Department, .~l ~ 

ll l ~ l Engineer and the Superintendent of Agra on the one hand 
and the P. W. D. on the other that instrucliioDB bave been .. iII8ued Jor .. the 
setting up of a scaffolding to complete tbe investigation as soon, al poaeible. 
I can' assure my Honourable friend' that we recognise the uniqueimpcri-
ance of this building, and that everything that the Government can do ",11 
be done to preserve this historical monument. 

Dr. Sir Zlauddin Ahmad: In view of the fact that the P. W. D. ~  
trained engineers and that the officers of the Archreological DepartmeDt are 
experts in archlOOlogy only, but not necessarily in ~  will he 
give. a preference to those who know the subject? 

, .Stir Girja. ShaDkatBJipal,; As regards the first part of what ,'f1ly Hon-
ourable friend said, one of the examiners on the part of the. ArchEOlogical 
Department is an engineer, Dr. Ansari; but, in a..:idition to that, the 
P. W. D.representat/ives themselves say that they eannot expreB8 a 
definite opinion until the close examination, which a scailolding wou\tl 
enable them to do. has been made. That is why ~ are getting on with 
that. 

Dr. Sir Ziauddin .Ahmad: May I know whether, if the Central P. W. D. 
are unable t·o give a definite opinion about the repairs, they will seek the 
aid of ~  from abroad? 

A2 



LEGISLATIVE ASSEMBLY [13TH MAR. 1.940 

Siz Girla Shaakar Balpat: No, Sir, it is not that the Central P. W. D. 
are unable to give an opinion. What they have said is that it is not 
possible to undertake a close examination of the dome without the mecha-
nical device, viz., scaffolding, to which I have already referred, and that 
is what we are now going to set up. 

KaulaDa Zalaz Ali Khan: How long will it take to undertake the 
examination? 

Sir Girla ShaDkar Bajpai: As to that, we shall impress on the P. W. D. 
to complete the examination as quickly as possible. 

Dr. Sir ztaudd.ID. .Ahmad: In view of the fact that the public in India 
and the public all over the world are vitally interested in the Taj Mahal. 
will Government consider the desirability of issuing some kind of com-
munique to satisfy the feelings of the public about the Taj? 

Sir Girla Shankar Bajpal: I can only tell my Honourable friend this 
that.. as soon as we receive the final report of the Central p. W. D., we 
shall consider his suggestion. 

Kr. Muhammad Azhar All: Will Government consider the suggestion 
that as the Taj was built by old-time dome engineers of world-wide 
experience and not by a new type of engineers. will Government consider 
seuuring the services of any of such engineers of world-wide experience who 
can advise on the dome of the Taj? 

Sir Girla Sh&Dkar Bajpal: I regret that unless we were to exhume the 
uld-tlime enginee!'S, we could not find them. 

AUANGBMBNTS POR" THB SUPPLY AND PUROJ[ASE OF GHEE FOR THE TRoops, 

360. -Khan B&hadar lfawab Slddlque AliKhan: (a) Will the Honour-
able the Leader of the House please state the names of the firms or the 
individuals with whom the arrangements for the supply and purchase of 
gllee for the troops have been made? 

(b) Were such arrangements made after inviting tenders or not? If 
l1ot, why not? 

(c) When will the existing arrangements terminate? 
(d) Do Government. on tne wrmination of the present arrangements, 

propose to invite tenders? 

TIle Jlonourable Sir lIuhammad Zafrullah Khan: (a) Messrs. Alopi 
Parshad and Sons, Limited, of Delhi. 

(b) The reply to the first .part of the question is in the affi.."lD.ative The 
second part does not, therefore, arise. . 

(c) The current agreement is for an unspecified period subject to term'-
Dation at Dine months' notice on either sida 1 

(d) '['his will receive consideration if and "'"Uen the current contract ' 
terminated. The normal policy is for Government to call for tende .IS 
such a case. rs In 



STARRED QUESTIONS AND ANSWERS 1266 
Dr. Sir Zlauddln Ahmad: May I know how long these gentlemen men-

tioned by him have been holding this contract,-for how many years? 

fte Honourable Sir MuhlLlDmad Zafrullah. Khan: I believe the contract 
was originally given to this particular firm in 1932 for a period of three 
years and that period was extensible for a further period of two years, so 
that the present contract was given to the firm in 1937. 

Dr. Sir Ziauddin .Ahmad: So that the company conB'ists of the father 
and the son, and the father is dead? 

The Honourable Sir Muhammad Zafrullab. Khan: I imagine it ill a firm. 

Dr. Sir Zlauddln.Ahmad: May I know whether the Honourable Member 
has ever inquired how much loss Government have sustained by this 
method of contract? 

fte Honourable Sir Muhammad Zafrullah Khan: Not a penny. 

Mr. Muhammad Azhar All: Will this be a permanent arrangement, from 
generation to generation, from father to son? 

fte Honourable Sir Muhammad Zafrullah Khan: How can I say? 

Khan Bahadur Bawab Siddique All Khan: Will the Honourable Member 
lay on the table a copy of the terms arrived at between the Government and 
the firms or individuals with whom arrangements for the ~ l  of ghee 
to the troops have been made? 

The Honourable Sir Muhammad Zafrul1ah Khan: A copy of the terms 01 
agreement with this firm? 

Khan Bahadur Bawab Siddique All Khan: Yes. 

fte Honourable Sir Muhammad Zafrullah Khan: I do not know, I shall 
look into the matter, but I shall be prepared to answer any questions. 

Dr. Sir Zlauddln Ahmad: Will the Honourable Member lay it on the 
table of the House? 

The Honourable Sir Muhammad ZIJrullah Khan: I cannot promise i I 
~ l  into the matter. 

Dr. Sir Ziauddln .Ahmad: Will the Honourahle Member also ~  it 
himself and calculate for himself how much Government havE' lost under 
the wrong system of this contract? 

ft. Honourable Sir Muhammad Zafrullah Khan.: I have looked into it. 
The Government have lost nothing. The contract is worked on the agency 
basis and not on the basis of any prices previously settled. What is pa'id to 
the firm is the actual cost of the purchases of the ghee subject to maximum 
prices first fixed p7U8 the marketing charges and the cost of carriage, and so 
on. For their trouble, the firm ~  paid a certain amount of commission. 
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TRADE CABBIED olt BY FOREIGN CollPANIES OR FOREIGNERS IN INDIA. 

361. *Khan B&hadur Bawab Siddique Ali Khan: (a) Will the Honour-
able the Commerce Member please state whether Government have got 
any statistics about the foreign companies or foreigners who are carrying 
on trade. or who have established any factory, in India? If not, why not? 

(b) Will Government be pleased to state the dividends paid by these 
companies and in case of individuals, the net profits? 

(c) Is it not a fact that these foreign companies, banks and individuals, 
employed foreign labour in almost all ~  ~~  Have G:0vern-
ment considered the question of regulatmg the conditlOns of serVices of 
these foreigners? 

The Honourable Dlwan B&hadur Sir A. Bamaawaml .udaliar: 
(6) The only information readily available is in regard to "Number, des-
cription, and capital (in sterling) of Companies incorporated elsewhere than 
in India but working in India in the year ending 31st March, 1936", 
which is published in Table No.5 of the Annual Statement of Joint Stock 
Companies in India for 1935-36. Copies of this publication are in the 
Librnry of the House. 

(b) Government have no information. 

(c) As regards the first part, Government have no information. The 
answer to the second part does not arise. 

Dr. Sir ZtauddiD Ahmad: May I ask whether these foreign companies 
who are trading in India pay the income-tax, the super-tax or the excen 
profits tax? 

The Honourable Dlwan Bahadar Sir A. :B.amaawami ]ludaliar: 
My Honourable friend may address the question to my Honourable 
colleague. 

~. Sir l ~ Ahmad: In view of the fact that these foreign com-
pRnleS must be paymg all these taxes, may I ask why it is not possible for 
the ~  ~  to know the dividends that these companies mus' 
be paying? . 

'ftLt Honourable DlftD .&hadar Sir .6.. Bamaawaml .udallar: 
~  do pay all these taxes so far as their business in India is concem9ci." 

RlIIN'l' OIUBGlIID FOR On"ICBBS' BUNGALOWS AND UNORTHODOX QUABTDS IN 
NEW DELHI. 

au •• J(r. Muhammad Ashar All: Will the Honourable Member for 
~  please stat.e: 

(a) the ~ of pay recovered as rent for officers' bungalows 
and ~  quarters. for the ministerial establishment 
respectively; , 

(b) the cost of each type of bungalows and quarters, respectively; 

(e) the ~ ~ for ~  a higher percentage of rent ~ the 
ID1Dlsterlai estabhshnlent; and 
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(d) in detail the different needs of the two types of residences 
referred to in the reply to starred question No. 68 on the 
12th February, 1940? 

The Hono1U'&ble DiWIA Bahadur Sir A. Bamllwamt lIudlUar: 
(a) In both the cases the rent recoverable is the standard rent calculated 
under Clau'le III of Fundamental Rule 45A. or 10 per cent. of the 
occupant's monthly emoluments, whichever is less. 

(b) A statement is laid on the table. 
(c) Does not arise. 
(d) I would refer the Honourable Member to the statement laid on 

the table in connection with my reply to starred question No. 68 and to 
my replies to 'parts (0) and (d) of starred question No. 810. The provi-
sion of refrigerators is the only amenity which has been sanctioned 
exclusively for officers, and rent will be payable in all cases at 20 per cent. 
of the capital cost per annum. The electric current charges will also be 
borne by the officers. 

CltUB. 
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RI. 
36,666 
2'.'28 
17,318 
11,872 

Ra. 
12,628 
8,692 
9,90S 
7,3(8 

RESBABCHES FOB UTILISA.TION OF MOLASSES IN MA.KING PETROL. 
381: •• 1Iat P&r!d •• d: Will the Education Secretary be pleased to 

statfl:: ':nw .1 "":." • 

(a) whether any research is being made by tbe Agricmltural Research 
Department to find some subsidiary 'industry which will UBe 
the 8hira (molasses), and whether Governmcmt ~  to per-
mit the sugar factories to utilise it in making alcohol; and 

{b) whether the Imperial Council of Agricultural Research are taking 
~  to find out some means to·.prevent deterioration of ~ 

productive power of the soil in 80me parts of India and find 
a remedy to combat the evil which has grown rapidly during 
the last few years? 

t The coat of the quarten in each clue ill pooled. 



1258 LEGISLATIVE ASSEMBLY [13TH MAR. 1940 

Sir Girj& Sh&DkIz B&ip&l: (a) Research is being ~ . by the 
Imperial Council of Agricultural Research and the Impenal Institute of 
Sugar Technology on- . 

(1) the manufacture of cattle-feed from molasses; . 
(2) the utilisation of molasses as a road surface material; 
(3) the utilisation of molasses as manurej 
(4) the utilisation of molasses for the manufacture of ~  ~  
(5) the utilisation of molasses for the manufacture ~  acetic aCld. 

The second part of the question concerns provincial Governments. . 
(b) Government are not ~  that th.e productive power of. the soil 

has deteriorated rapidly durwg the ~  few years. Research mto pro-
blems of soil fertility is being constantly pursued. 

Dr. Sir Z1&uddiD .AlIm1d: May I ask whether any ~  of ~ l 
value has been obtained by the research of the TechnolOgical Institute? 

Sir Glrla BbADkar Balpai: As regards that, I should have to resort to 
the report of the Imperial Council of Agricultural Research. That doe. 
set out what has been done. 

Dr. Sir Z1&uddin .AlImad: May I ask if the sugar manufacturers derive 
any monetary profit by the sale of the molasses in any way? 

Sir Glr1a Shnkar Batpai: I could not say that any process which these 
people might have discovered has yet been put to commercial use. 

D.r. Sir Zlauddln Ahmad: Then, it practically comes to this that no 
result has so far been obtained? 

Sir Glr1& Shankar B&lpal: I do not think my Honourable friend is justi-
fied in drawing that inference. All that he can legitimatelv say is that 
the research has not yet reached a point when its results can be put to 
a commercial use. 

Dr. Sir ZlaudcUn Ahmad: How long has this research been going ol!-? 

Sir Glr1& Shankar B&lp&!: I should say for the laSt three years. 

Bhal Parma Band: May I know, if some distillery is established for 
the manufacture of power alcohol, Government will allow its manufacture? 

. Sir ~  Sh&Dka.r Bajpal: That is a hypothetical question to oegin 
1 ~. but In any case the manufacture of power alcohol is a Provincial 

subJect and not a Central subject . 

. Bhal ~  Band: It is not a hypothetical question. A distillery has 
been established and they have got the permission of the Provincial Gov. 
ernment, but now an objection has been raised not to allow them to work. 

Sir Glrfa Shankar Balp&!: I am not aware of any objections baving 
been raised by t!le Central Government. 
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.ALLEaED IlmEoUI.ABl'l'IBS Ill' TIIB SUPPLY DBPA&TKlDNT. 

3M. * .. ulvt KUhammId Abdul Ghanl: (a) Will the Honourable the 
Leader of the House be pleased to state if the 'Supply Department' is 
authorised to take in unpaid apprentices? 

(b) If the reply to part (a) be in. the ~  will the Honourable 
Member be pleased to state if a candIdate (nommee of the Under Secre-
tary .II), who failed in the open test, was allowed to pick up speed in type-
writing and at the same time do official work? 

(c) Was the Official Secrets Act operative on him while so employed? 
(d) Does the· Honourable Member propose to see that such irregularities 

do not recur in the Department of Supply? 

The Honourable Sir lIuhammad Zafrullah Khan: (a) No. 
(b) I have made enquiries and find that the allegation is not correct. 
(c) and (d). Do not arise. 

RECRlTITMENTS BY COMMl1NITIES IN THE SUPPLY DEPA&TJO:NT. 

365. *.aUlvi lIuhammld Abdul Ghani: (a) Will the l{onourable the 
Leader of the House be pleased to state if the cycle prescribed for various 
communities at the time of recruitment under the Home Department ~  
is worked to in the Supply Department? 

(b) If the reply to part (a) be in the negative, will he be pleased to 
state what other steps have been taken to t>nsure that each community 
would get its due share? 

(c) Are any returns by communities submitted to the Home Depart-
ment? 

(d) If the reply to part (c) be in the affirmative, what action, if any, 
has been taken on the remarks of the Home Department on the state-
ments referred to above? 

The Honourable Sir lIuhammld Zafrullah Khan: (a) Yes. 
(b) Does not arise. 
(c) Yes. 
(d) It is not the practice of Government to give information regarding 

inter-departmental communications. . 

GRANT OF ALLoWANCES TO ASSISTA.NTS-IN.CHARGE OF BRANCHES IN THE 
SUPPLY DEPA.B.TJn:NT. 

888. *lIaulvi lIuhammld Abdul Ghanl: (a) Will the Honourable the 
Leader of the House be pleased to state the rules for grant of charge 
allowance to Assistants-in.charge of various sections of the Supply Depart-
ment? 

(b) What provision, if any, exists in the rules for members of various 
communities? 

(c) Will the Honourable Member be pleased to state the reasons if 
~  for Muslims running the Branches or Sections without sny ll ~  

while all ~ l  were granted and are now being granted charge 
allowance on joining this Department? . 
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The Bonouable Sir Jluha.mm&d Zalrullah ][ban ... (a) and (b). There are 
no such rules. 

(c) There are no such cases. 

CoNTBOL OF TBECoNTBACTS DIBBCTORATE. 

367 •• Sardar Sut Singh: (a) Will the ~ l  the Leader of the 
House plea"se state whether the Contracts DIrectorate has been put \1Dder 
the Department of Supply? " 

(b) Have Government considered whether it is not possible to 
amalgamate permanently the Indian Stores Department and the ~  
Directorate? If not, why not? I 

The Honourable Sir Muhammad Zafrull&b. Khan: (a) Yes, for the 
period of the duration of the war. 

(b) Government have considered the matter on several ~  but 
are not prepared to take up the conaideration of this question durmg the 
pendency of the war. 

RECRUITMENT OF STA.FF IN THE OONTRA.CTS DIRECTORATE. 
368 .• Sardar S&nt Singh: (a) Will the Honourable the Leader of the 

House please state whether it is a fact that a number of new officers have 
been appointed on the staff of the Contracts Directorate? 

(b) How many of these new officers recruited from outaide are Indians? 
(c) If no Indian has been appointed, why not? 
(d) What are the commercial qualifications of the newly recruited 

officers of the Contracts Directorate? 
(e) What efforts, if any, were made to recruit Indians with commercial 

and general experience of storE'S as officers in the Contracts Directorate? 
-'!i ..... 

The Honourable Sir Muhammad Z&!rullah Khan: (a) Yes, eight tem-
porary officers have been recruited. 

(b), (c) and (e). Officers are not normally recruited from outside, but 
are generally selected from amongst officers belonging to the Indian Army 
Ordnance Corps and the Royal Indian Axmy Service Corps which at present 
contain very few Indian officers. No Indian officer ha,s been recruited 
as none waR nominated by these two corps. . 

{d) Of the eight officers recently appointed, two are senior Superinten-
dents promoted as Officer Supervisors and are Anglo-Indians, Dve are 
British officers nominated by the Corps mentioned, and the remaining 
officer is a retired Captain of the British Army Reserve of Officers who 
has had long and extensive commercial experience in the hides and leather 
trade. 

Dr. SIr Zlauddbl Ahmad: Will the Honourable Mehmber be able to 
explain the ad ... ~  or otherwise of establiilhing two parall81 Depan-
lIlents-the Indum Stores Department and the Supply Department""""l10 
mske purchases on behalf of the Gcnemment. "' .". 
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TIle Bonoar&ble Sir Muhammad ZatrallIh DaD: Is not the Honour-
able Member rather "late? He isthiIili::ing "of lihe" previous question" and 

not this one. 

Dr. Sir ZiauddiD Ahmad: I am not at all late, because this is the 
-first time we' have got the opportunity to discuss this matter in the House. 

The llODourable Sir Muhammad zafrullah JDlaD.: The Honourable 
Member has misunderstoOd me. His question might have been relevant 
to the previous question, but it does not arise out of this question, and, 
therefore, he is rather late in putting it. 

Dr. Sir ZiauddiD Ahmad: My question is about the necessity of estab-
lishing tbe Supplly Depanment at all. I do not want to go into the details. 
All I am asking is why it should be kept up? 

The JlOIlourable Sir Muhammad Z&!rullah DaD: I have twice made 
an attentptto convey to: the Honourable Member that his supplementary 
.question is not relevant to the question I have just answered. 

Dr. Sir ZiauddiD Ahmad: All right. There will be further opportuni-
ties to put questions about the new Department. 

RECRUITlIIENT OF STAn' IN THE CoNTBACl'S DmECl'OB.ATE. 

889. ·,ardar sant Singh: (a) Will the Honourable the Leader of the 
House' presse ittiite 'the l~  of additional elerieal establishment reeruited 
iii the Contracts ~  after lat September, 1989? 

(b) How many of the new entrants possess the degree of B.Com. and/or 
have previously worked in commercial firms? 

(c) How many candidates with B.Com. qualifications applied and how 
many have not been taken? 
.' 1.,-, 

(d) Why has not the entire recruitment been confined to those holding 
B.Com. qualifications and/or having experience of eommercial" firms' 

The ~ l  ~ Muhammad Zalrallah lD1Ia: (a) aDd (b). The 
Honourablel ! Metnber !II ftflJmd' io' the-' reply' I gave to pan (0) of Mr. 
Surrya Kumar Som's starred question No. 820 on the 8th March, 1940 . 

. (c) Altogether 228 had applied-of these 166' were 1 ~  for ~ 
~ but only 80 presented l~  and 40 were seleoted. The remain-

!ng posts were given to ~ l graduates with oo1y one exception 
m favour ~ an Anglo-Indian, who has paased the Senior Cambridge 
examination. . 

~  It is not possible nor desirable to give all ~ vacancies to com-
~l l graduates or those having commercia'l experience but these quali-

ficatIOns are given due weight at the time of making selections. 

Dr. Sir Ziauddin Ahmad: Is it neeessary to appoint even a single man 
when persons' of' equivalent qualifications are working in a parallel De-
partment of the Government of India? 
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The Honourable Sir Jluhimmad Z&fnillah Kh&il:' Does the Honour-
able Member expect an answer? 

PuBc:uASE OJ!' STORES MANUFACTURED IN INDIA. FROM ABROAD. 

870 •• Sardar Set SlDgh: (a) Will the Honourable the Leader of the 
House please state in how many cases the Indian Stores Department and 
the Contra<lts Directorate have made purchases of stores from overseas 
for such stores which are manufactured in India and have been found ~ 
cCinform to the required specifications? 

(b) Are such instances in order in view of the Stores Purchase Rules? 
If not, what do Government propose to do to encourage Indian industry? 

The Honourable Sir Muhammad ZafruUah lDlan: (a) and (b). It is 
not possible to pick out such cases readily but they are very few. All 
purchases by the Indian Stores Department and the Contracts Directorate 
are made strictlv in accordance with the Stores Purchase Rules, but these 
rulcs, as Honolirable Members are aware, permit of only a limited price 
preference. It is the large disparity in the prices of indigenous and im-
ported goods which sometimes compels the purchase of imported goods. 

Dr. Sir Zlaucldin Ahmad: May I know whether the rules relating to 
the Contracts Directorate are identical with those of the Indian Stores 
Department? 

TIle JIoDourable Sir Muhammad Z&!rallah Khan: A copy of the Rules 
is available to the Honourable Member, and he can easily find out whether 
they are identical or not. 

Dr. Sir Zlauddin Ahmad: I want to know whether these rules are 
identical or not? Yes, or no? 

fte .onourable Sir Jluhammad Zafrullab. ][han: That is exactly 
what I have suggested. The Honourable Member can himself find out 
from the rules. 

Kr. Pruldent (The HODOurable Sir Abdur Rahim) :1f the rules are 
available, the Honourable 'Member cal1 himself draw the conclusion . . 

Dr: ~ ~I  Ahmad: If they are identical, then what is the use 
of mamtalnIng these t.wo Departments separately? Why not abolish one 
of them? 

Mr. Presldent (The Ronourable Sir Abdur Rahim): That does not 
arise out of this question. 

PuBcJrASE OF FmE EXTINGUISHERs. 

871. ·SIl'du Set Singh: Will the Honourable the Leade f th 
House please "tate whether Government are aware that A rth° .. e . . t th h f fi " rmv au ontles In818 on e pure Rse 0 re ~ l  made outside I eli d - h 
the manufActure· of this store of the required standard h n ~ an t at 
lishPd in India? If 80, whRt aetion. if anv, has been t ~ SSt . en lestab-
the Stores Purchase Rules? . R en 0 lmp ement 
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The Honourable Sir Jl1Ihammacl Zafrullah Dan: No, Sir. On the 
contrary, the Defence Services have all along been making ItrenUOllll ef!ortI 
to encourage indigenous manufacture of fire extinguishers as they consider 
it very imp'lrtant. Hitherto the prices quoted by the indigeIlOwt manu-
facturers have been too high to permit of any purchase, even with the 
assistance of the price preference admissible under the Rules. Recently 
a new kind of locally manufactured extinguisher ~  been .approved and 
accepted. 

ISSUE o:r hESR STOlUII PuBmuSB RULBS. 

f372. *S&rd&r Sant Singh: Will the Honourable the Leader of the 
House please state whether Government are prepared to consider the issue 
of fresh Stores Purchase Rules in view of the great improvement made by 
the Indian industry, to specify that, wherever available,· only Indian made 
stores shall be purchased? 

The Honourable Sir Jluh&mmld ZafrI1l1ah Dan: No. 1£ the Hon-
ourable Member will refer to the existing Stores Purchase Rules (a copy 
of which is in the Library of the House) he will find that they have been 
designed to effect the very object which he has in view. 

SPECIAL TB.uNs BUN :rOB H.A.T PILoIUMS nOM BBNGAL, BTC. 

373. *Jlaulvt Abdur Raeheed Obaudh1U1: Will the Education Secretary 
please refer to the press communiques, dated 9th and -18th December, 
1939. in which it was stated that pilgrims from Bengal and Eastern Pro-
vinces would be "conveyed by a Special Trajn or in Specially Reserved 
accommodation to Bombay on dates which will enable them to go on board 
the pilgrim ships without having to spend the night at Bombay", and 
state: 

(a) how many pilgrims from' Bengal and Eastern Provinces sailed 
for Haj through Bombay ~  

(b) how many of these pilgrims were conveyed to Bombay in special 
trains or in reserved accommodation; 

(c) how many such special trains were run, and on how many 
occasions any reserved accommodation was arranged for; and 

(d) the dates of arrival of pilgrims ip Bombay by such special trains 
or reserved accommodation and the time these pilgrims had 
to spend in Bombay before they got a steamer? 

Sir Girja Sbanbr Bajpal: (a) 8,091. 
(b), (c) ~  (d). One ~ l l was arranged for with the Bengal 

Nagpur Railway. It left Calcutta on the 18th December ~ arrived in 
Bombay on the 15th December, 1939, with 386 pilgrims. It is understood 
that moat of these pilgrims sailed on the 18th December 1939 by the 
8.S. "KhOl!rou" but the actual figures are not known. ' , 

~ l  Abdur ltaaheed Ohaudh1U1: Ma.v I know how many Hajis were 
carrIed by the duplicate train arrangement? 

t AlI8wer to this queltioD laid OD the talile, the queatioDer having eJ:hau.lted hi. qaota. 
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111 GlrlaD..,,, Baliaa1: I have said, 386 were carried. 

lI ~ Abclw!BuhH4 OhaudhurJ: May I l ~  whether any arrange-
inept was made for the remaining Hajis? ;-

It! G1i1a Ihaua •• ~l  The steamship company, as I have already 
stated was prepared to arrange for a duplicate train, but unfortunately 
wh:.lt 'happened was that the Calcutta ~  Raj .~  l ~  to 
interest themselves in this matter or ll~  Halls., as ~  as It wa.s 
decided that no ships would sail from l ~~ . So the RaJIs ~  theIr 
own arrangements to go by the ordinary tralDS as they came lD. 

l~ Abclur lI.aIheed Chaudhm,.: With reference to part (b), may I 
know whether any arrangement was made for the accommodation of the 
HBjis at Bombay in view of the fact that they did not get the steamer on 
their arrival at Bombay? 

'/ ~. -, ':..,,!:'J;n '; . ~. . • 

Sir Glrja lbaDkar aajp&i:. As far as I can make out from enquiries 
which we made in Bombay. there were only 70 pilgrims. left out of 386; 
all the others got into the "Khosrou" on the 18th December and found that 
suitable arrangements were made for them. 

Jlawvl Abdur BUheed Chaudhary: My information is that no arrange-
ments were made. 

Sir Glrla ·Shanb • Balpat: If my Honourable friend will be good enough 
to furnish to me particulars of the complaints which he has received, I 
should see to what enent they are correct. 

SPlKlIAL TBAIlfS B171' I'OB Hu PlLGBDIS J'B()J( BENGAL, ETC. 

at". • ... ulvl Abdur Basbeed Chaudhury: (a) WiH the Education 
~ l ~  Btate if it ia a fact that throughout the Raj season, only 

~ ~ l tram was run from. Calcutta tG Bombay for the pilgrims, which 
arrIved m Bombay on 15th Deeember, 1939, and the next steamer to sail 
was three days later? . 

(b) Are Government aware that all the pilgrims of this special train 
could not get accommodation on the steamer of the 18th December ami 
consequently a good number of them had to stay in Bombay till 28th 
December? 

(c) Are Government aware of the telegrams tbat:theae left-over pilgrims 
sent to the Calcutta Haj Committee relating their difficulties? 

IIr Glija Shankar B-!pal: (a) Yes . 

. (b) The ~ . ~ of the Honourable Member ~  invited to the reply 
which I have given lust DOW t{) parts (b) t{) (d) of hIS previous question. 

(c) Yes . 

. _JIaul'li Abdar BalhHd. ~~  With reference to part (c·l. may I 
know wht!ther Government. enqmred mt{) the complaints of the Rajis wh 
sent telegrams to the Hai Committee at Calcutta? v 
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Sir GirJa SbanW Bajpai: We made enquim.;'tluiough,' the' shipping 
companies as also our own officers in Bombay ~  the informat.ion we 
received WB.'! that, to a large extent, these complamts were exasgerated. 

Dr. Sir ZialldcliD Abmad: With reference to part (c), may I know the 
exact number of pilgrims who were left over for· want of accommoda-
tion? 

Sir GirJa ShaDkar Bajpai: I said that. 70 could not sail by the ship 
which left on the 18th; but they sailed later on, ten days after. 

Dr. Sir ZlallddID Ahmad: Does it not show that. the action taken by 
the Government was Dot correct, because so many Hajis could not be 
provided with sufficient accommodation? 

Sir GirJa SheW Bajpai: My Honourable friflDd will appreciate the 
fact that the Government of India merely assist the pilgrims on the one 
hand and the shipping company on the other. It is impossible for them 
to arrange for a complete equation of the number of pilgrims arriving 
and the accommodation available by a particular outgoing ship. 

Dr. Sir Ziauddln Ahmad: Government were informed by the stealJlship 
company that they could not take more than 25 per cent. of the pilgrimR, 
and, in spite of this, Government took no action? 

J 

Sir Girja Sbankar Bajpai: My Honourable friend will probably remem-
ber that a series of questions were asked sometime ago whether any pil-
grims were actually left over and were unable to perform the Haj. Then I 
gave figures to show that this wall not so, because all that happened in 
this particular case was that 70 pilgrims had to wait for the nen ship. 

Dr. Sir ZiauddUa .Ahmad: My question was that these 70 pilgrims were 
left there on account of the wrong decision of the Government of Ir.dia in 
fixing the quota for different companies. Had they allowed t·he compfmies 
to take pilgrims as in previous years, this detention would not have hap-
pened? 

Sir Girja ~ Bajpal: That, I !!ubmit, is not the correct inference to 
be drawn from the facts. • , 

Ka1llaDa zafar .Ali Dan: May I know whether Goverament issued a 
communique declaring the last date 'of the sailing of the ship to Hedjaz 
in order to enable the pilgrims to catch that boat? 

Sir Girja ShaDkar' BaJpal: As far as I know .. the Government of India 
did not issue any communique indicating the last aate on which Haiis 
,,"ere to sail. The sailings were advertised by the shipping company in the 
usual way .. and what I iDler from my ~l  friend's question is that 
some Hajis were left for want of shipping. ActuaHy that is not the case. 

"'ul&na Zafar Ali Xhan: Because they were under the impression that 
the ship ,,"ould SRIT on a certain date. ~  the ship actuallv sailed 
two days earlier? 
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. Sir Glrja SbaDDr Balpr.l: As I have repeated more. than once, we ~  
not aware that anybody who was in possession of a ticket to me Hedjaz 
was actually left over for want of shipping. 

UNSATISI'ACTOBY CoNDmoll 01' N4IWA.LA IN K..uwL BAGH, DBJ,m. 
815. *Bhal Parma X&Dd: (a) With reference to the reply given to 

IItarred question No. 256, dated the 20th September, 1939, will the EdueR-
tion Secretary please state the steps that have been taken by the Health 
Officer, Delhi, or the Delhi Municipal Committee, to impl'O'V'e the ilanitary 
conditions of Naiwala, Karol Bagh, Delhi? 

(b) Is he aware that the sanitary conditions of the lanes and streets of 
the area are far from satisfactory as yet and are not properly looked after? 

(c) Is he further aware that due to the insanitary conditions of the area, 
it has developed into a breeding ground for sand-flies and mosquitos, etc.? 

(d) Is he further aware that due to the breeding of sand-flies, etc., many 
of the residents of Karol Bagh, Delhi, are now suffering from their biteF, 
which develop into local sores and do not heal up soon and for the treat-
ment of which a hospital had to be opened recently? 

(e) '\Vhat steps does he propose to take to stop the area from becoming 
a breeding place for germs and to avoid any danger to the public living 
in New Delhi? 

Sir Glrla Shwar .ajpa1: With your perIDl8S10n, Sir, I shall answar 
questions No. 875 to 877 toget.her. I have asked for infor,mation and ,,·ill 
furnish replies as soon as it is received. 

Mr. Lalchand .avalral: May I know if there is any conservancy estab. 
lished there, why should there be any complaint of insanitation? 

Sir Girla Shankar Baspal: I assume there is the usual conservancy esd!.b-
~~ . 

Mr. Lalchand .avalral: May I know whether there is any necellsity of 
increasing the oonserVancy on account of the insanitary condition? 

Sir GlIIa ShaDkar .alp&l: On that point I have asked for iIllorm",tion. 

JIr. Lalch&Dcl Xa.lkal: Is the Honourable Member aware that tj"ese 
parts which are under con.truction are really insanitary? 

Sir Glrja Shankar .alPal: If I had the information, I should havd blIP-
plied the same to the House instead of waiting for a report, for· which I 
have asked. , 

BUILDING PuNS BBOlIITlm BY TIm DBL1II 1xPBo'VBKDT TB178T. 

t8'16. *.hal Parma .and: Will the Education Secretary please state 
the number of building plans received by the Delhi Improvement Trust 

t For Ulwer to this queation, tee IUlBwer to quHtion No. 375. 
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during the year ending on the 31st December, 19R9? How many were 
approved Without being required to submit another plan during each of toe 
months as I'gainst their receipts? 

PROSECUTIoNS SANCTIONED BY THE DEuu bfi>R0VEMEN'r TBU8T. 

t377. ·Bhai Parma Band: (a) Will the Education Secretary please 
state the number of prosecutions sanctioned by the Delhi Improvement 
Trust during each of the last twelve zponths ending on the 31st December, 
1989, on account of the contravention Of the terms sanctioned by it for 
construction of houses? 

(b) How many of these resulted in convictions, and bow many of such 
cases were ~  by the Court? 

(c) In how many cases was compromi!le arrived at between the !Jartie8, 
and how much amount has so far been received by the Trust ae compro-
mise fee or penalty from such house-owners with whom compromise took 
place? 

CBEATION OJ' THE AnOINTMENT OJ' CoNSULTING ENGINEER IN THE CD'l'JUL 
Pum.ro WOBJ[S DEPABTJIENT. 

378. ·Bhat Parma Bmd: (a) Will the Honourable Member for Labour 
please state the circumstances which led to the creation of the appoint. 
ment of the Consulting Engineer for the Central Public Works Depart· 
ment, New Delhi? 
. (b) What pay and allowances have been sanctioned for the post and 

what will be the duties assigned to it? 
(c) Was such a post ever considered necessary and created when the 

appointment of Chief Engineer was held by other than an Indian? If nct, 
why is it· now 'being allowed when an Indian Chief Engineer is going to take 
over the. charge of Chief Engineer's job? . 

(d) Will he please state whether the duties proposed to be aasi"gned to 
the holder of the new appointment of the Consulting Engineer could not be 
performed by the next Indian Chief Engineer, or one of his aSlist.ants? If 
not, how? 

(e) Is he l-repared to see that the Indian Exchequer is not burdened 
with such kind of new appointments under him, particularly, at a time 
when funds are required for other purposes and to conside..- thedesirabi-
lity of stopping the creation of this appointment? If not; why not?" 

The Honourable Diwan Bahadur Sir A. BamaIwAmll .u4&UAr1 
(a) The Central Public ~  Department will take over responsibility for 
all Central works in most Provinees with' effect· from the 1st April, 1940: 
This is an important administrative ctiange and'it was eonsidered desiraole 
to retain Mr. Jones's services for a .rear .sothat tlle new ~  
might be set in working order. 

(b) Pay Rs. 8,000 per month including pension. The duties of the I-OBt 
will include the organisation of the new Circle for the execution of Central 
works in the Provirwe8, the alloc!ltion of offices and l'ei\idential IlCCOlnmoda-
tion and Rent Control. 

tFor lID8Wer to this qUelltiou, ., answer to queatiou No. :J15. 
B 
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(c) It is a fact that the appointm.ent is new of its kind, but tlu> ci,· 
cnInstances in which it has been decided on ~  l~ as 1 have already 
.. hown in my reply to part (8) of the questlon. 

(d) and (e). 1 have already explained the reasons for the temporary 
creation of this post . 

. lIr. LalchaDd Bava1r&l: For how long will this go on? 

The Honourable Dlwan Bahadur Sir A. Bamalwaml l l~  
I regret that my Honourable friend did not carefully note the answer whIch 
1 read out. It is for one year. 

Dr. Sir Ziauddin Ahmad: What will be the position of this new officer? 
Will he be attached to the Secretariat or to the PJlblic Works Depart •. 
Jl).ent? 

The Honourable Diwan Bahadur Sir A. Ramaswami JludaUar: 
He will be attached to the P. W. D. Secretariat for special work of this 
kind. 

INCREASE IN THE RENT OF NAZUL LAND IN DELBI 

t 879. ·Bhat Parma Band: (a) With reference to the statement laid on 
the table in reply to starred question No. 255. Rsked on the 20th Septem. 
ber, 1939, will the Education Secretary please state if the Delhi Improve· 
ment Trust intends to treat those SItes which have been or are being 
allotted by it to the public as poor class building sites? If so, why are the 
old plots given to the poor peop1e in Naiwala. and other blocks of Karol 
Bagh, Delhi, not treated as such? 

(b) If the reply to part (a) above be in the negative, what are the areas 
or sites in Naiwala, Shidipura and other localities of Karol Bagh which are 
being classed by the Trust as poor class sites? If none, why not? 

(c) Is he aware that a very large number of poor class houses are still 
owned by the poor classes in these areas. and how does the Trust propose 
-to distinguish these people. from others? 

(d) On what basis is the increase in rents being made to the extent of 
double than what is being paid by them? 

Sir Girla Shakar BaJpal: With your permission, Sir, I shall answer 
-questions Nos. 879 to 886 together. J have asked for information and will 
fUrBish replies as soon as it is received. 

liOl'lOBS ISSUJU) J'OB Co5TBAVBNTION 01' TJIB Tnxs OJ' SANCTIONS OllAN'Ql) • 
BY '1'IDII DBLBI lKPBoVllilUlll'l' TRUST. . 

tt-. ·Bhat Parma KUl4: (a) Is the Education Secretary aware that 
the Delhi Improvement Trust issue a notice in the following terms to BUoh 
of the persens who contravene the termR of the aanctions granted by the 
'Trust for the construetion of a house: 

t Answer to this queltion laid on the table, the questioner bavin& uhauated hi. 
41llOta• . 

tFor UlIwer to tllis flU8lltion, .ee answer to q_tion No. 3'l9. 



STARBBD QUBSTmNS AIiD AWSWBRS 1289 

"'You have erected a house at ............... in oontravention of the 
terms sanctioned by the Trust under section 190 of the Puniab 
Municipal Art, III of 1911. You are hereby given notICe 
under section 195 of the Punjab Municipal Act, III of 1911, 
us extended to the Province of Delhi. read with section 49 of 
the United Provinces Town Improvement Act. VIII of 1919, 
as extended to the said Province to alter as directed below the 
building within 30 days of receipt by you of this notice failing 
which the Trust will be obliged to take legal artion against 
you without further warning"? 

. (b) Is he also aware that 8. house-Owner who submits aD explanatory 
letter in reply to such a notice is prosecuted witnout being informed of the 
fate of bis letter in writing? If so, why? 

(c) Is he aware that such a procedure is very much resented to by the 
public inasmuch as, while they depend upon having replied to the Trust 
:in regard to the objections raised by them to the entire satisfaction, they 
~  later on prosecuted without being informed about the result of their 
~  .  , 

(d) Is he prepared to see that proserution is resorted to as a last resort 
'by the Trust after considering the written statements of the ~  

.and after giving them another warning? If not, what are the difficulties 
-for not changing the present prooedure in the interest of the public? 

CoHPLAIN'l'S AGAINST THE BUILDING INSPECTOR OJ' THE DELHI 
IMPBOVElIn:liT TRUST. 

t tal. ·BhIi Puma .8114: Will the Eduoation Secretary pleaae state 
how many complaints have so far been lec,eived l .~  Buil.ding 
lPlipector of the Delhi I ~  Trust and wnat action was taken 
.against him" in each case? 

RESIGlJATIOlJ OJ' SoUR OJ' THE Dm.m: IKPBoVJlllD'1' TBU8T, 

t:an .•• ~ Parma If&lld: Will the Secretary for Education, ~l  and 
Lands please state the number of the staff of the Delhi Improvement Trust 
who have so far resigned from that office and under what circumstances 
.each one of them resigned? 

NOlJ-NAJlING OJ' CEBTADI' ~.  KABoL BAGB, DBLm, 

t:al3 .. ·JIIIa1·ieamIa lfuel: (a) Is the Education ,Secretary .. ware 01 the 
.Ifact that the roads in Karol Bagh, Delhi, were completed sa far back· al 
-lune last, but no names have so far been given to these roads? 
. (b) Is he aware that, without any names to the roads, great incon-
"Venience is being caused to the general public? 
(0) Will he state how long will the Delhi Improvement Trust take to 

mame the roads and put up the name boards, and whether he is prepared 
-:to have the matter e::q>edited? 

PBoVI8IO;N OJ' LIons OlJ ~ Il  RoADS IN ~ BAGB, DELHI. 
Uaa.,. ~.  .... lfNlCl: (a) Is the Education Seoret{lry aware that; 

"the electric poles and wirings, etc., were put up on almost aU the roads in 

~  tou.ia ~~  laid". On" the"tabI8, truI. . ~  . ~ . ~ ~ 
-q........ . 
!For aDlwer to tJpa qD8lltion, lee aDlwer to .. qu..tion ,Ii o. 378. 
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Karol Bagh, Delhi, sometime in June last, but .on many of the roads-. 
which are much in use, no light has yet been provIded? 

(b) Is he aware that there is always. a rush of traff!c on the newly ~ . 
road directly connecting Karol Bagh WIth Punch Kutn Road, New DelhI,. 
but no arrangements exist for lighting up the road? . 

(c) Do Government propose to provide lights on the roads as well as lD 

the l ~  without further delay? . . 
PRoVISION OF PARKS IN KARoL BA.GH, DBLBI. 

H385. *Bhal Parma Band: (a) Is the Education ~ aware that in 
the layout shown in the drawing of the Western ExtensIon Area, (Karol 
Bagh) , Delhi, I. T. A. 44jL, ~ the 8th and 15th ~  1~3  
there is a green grassy belt alongsIde road No. 34, whIch comes direct. 
from the Pusa Institute to the Bhuli Bhatiari Tanks? 

(b) What were the circumstances which led the . Delhi I ~  
Trust to do away with that grassy ~l  and C?nvert the same . land mto-
plots for houses, etc? Why was it not made roto a park, whIch would 
have been of service and advantage to the public of the locality and Karol 
Bagh as a whole? 

(c) Is he aware that the Delhi ImproveUlent Trust have left out very 
few plots of very small sizes for purposes of parks making the locality 
very congested? If not, wh.ere and of what sizes have these parks heen. 
left out? 

SBDTING 01' TIIB TuBBBOULOSI8 CLINro .J'BOK KABoL BAa, DlILm. 
tl186. *Bbal taarma Band: (a) Will the Education Secretary please· 

state what are the difficulties in not acceding ~ the representations from 
public for shifting the location of T. B. Clinic in Karol Bagh to some-
secluded place? . 

(b) Is he prepared to see the desirability of l ~ . ~ site for 
~  T. B. Clinic at. it. secluded place in the large area of land in Kil.rbl Bagh. 

and have more parks of big sizes? If not, why not? . 

GIVING 01' OEBTAIN AsSUlI.ANOBS TO INDUSTBIES A.FJ'EOTED BY THE ExO:BSS" 
BBoI'l'l'8 TAL 

. :38'1 •. *JUr Abdul Halim GhulDavi: (a) Has th& attenttiCln..«:thellonour-
able the Commeroe Member been drawn to the circular of the Chamber of 
. ~ of the ~  Kingdom dated, London the 2nd January, 1940, on 

·the sublect of Froance Act No .. (2) 1939-excess profits tax, where. the 
"following statement is made: 

"When the above Act was passed through all its stages in the early 
days of October there was no time for the various interests 
concerned to give proper consideration to the measure and the 
Chancellor of the Exohequer gave an assurance that detailed 
examination and criticism of the proVisions of the excess 
profits tax might be postponed until the regular budget in the 
~  of 1940"1 . 

tAmwer to tIlili q-ucm laid OD the table, . the queetioner' having exhauated m. 
quota. 

:For &Dawer to this queatiOD, tee ..-wer to· queat.iOD No. 319. 
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(b) H the answer to part (a) be in the affirmative, d.o Government pro-
pose to give a similar assurance to the various industries affected by the 
tax in this country? 

(0) Is the Honourable the Commerce Member aware that the following 
iJtatement is also made in the circular referred to in part (a): 

•• Strong representations will be made that a special reserve should 
be allowed out of profits to replace .vessels lost during the 
war. or vessels in commission at the end of the war which 
would have to be replaced at a cost which would eeeed·.the 
cost of the fleet replaced. This is of paramouat importance 
if the shipping industry is to be ~ after the war"? 

(d) If the ~  to part (c) be in·the aftirmative, will a special 
,.eserve for special depreciation be anowed to the shipping industry in this 
country ~  the amount of such reserve for depreci!l-tion be deducted 
.before ascertaining the profits liable to the proposed !profits duty? 

The llcmourable Dtwan Bahadur 82r A. 2&maIwamt Jladal!ar: 
With your permission, Sir, I will deal with questions Nos. 887 and 888 
together. These questions should hu\'(· been addressed to the Honourable 
the Finance Member. 

ALLoWING OJ!' CABBY FOBW ABD OJ!' ABBEABS AND LOSSES J!'OB PURPOSE OJ!' 
QUBGlNG ExCESS PBOl!'ITS TAX DOM 7:1lII bTP.LUi SmPPING INDUSTRY. 

t388. ·Sir Abdul lIaUm Ghumavl: (a) Has the attention ·of the Hon-
'Curable the Commerce Member been drawn to pages 81 and 82 of the 
Annual Report of the Chamber of Shipping of the United Kingdom 1937/38, 
where the following statement is made in regard to the DMiotlal defence 
contribution: 

•• After fwIl diseussion in Parliament, the Government accepted these 
proposals and the tax as adopted fully met the views of ship-
owners. In particular, it preserved the .principle of inCOUle 
tax practice of allowing carry forward of al! arrears of 
dep!'eciatioo as.well as six years' losses before the amount of 
profits is ascertained, a point of special importllllce to the 
shipping industry, who must rely upon good t!mes to make 
up arrears of depreciation accumulated during depressions"? 

(b) If the answer to part (a) be in the affirmative, will such carry 
forward of all arrears of depreciation &s well as six years' loss68 be allowed 
to the Indian shipping industry before the amount of proSts is ascertained 
for the purpose of the proposed excess profits duty? -

118.· 
t For &Il8Wer to this q_eat·iou, .u answer to question No. 7R1. 
§ This qnestion, which ~ postpoaed to be . . ~ tcJd.,., 'Vide page 140 of the •• 

Debates, Willi aubRqueatly withdrawn by the questioner. 
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'ELECTION OF THE STANDING ~ I I  FOR ROADS. 

The HODourable Sir Andrew Olow lMember for Railways and ~  

munications): Sir, I move: 

"That this Auembly do proceed to the election, in sum manner ,as thE!' ~ l 
the Preaident may direct, of lix members to serve on t.be Stand_ ~  ~l ~ !or-
Roada which will be coDltituted to advise the Governor General In Council In ohe-
adminiltration of the Centra.l Road Fund during the financial year l901U-41.'' 

1Ir. 1'nI14" (The Honourable Sir Abdur Rahim): M;otion moved: 

"That thi. Allembl:r do proceed to the election, in Buch manner .8B the HO;D0urable-
the Prelident may direct, of lix ~ . to Berve on the l~  COIDJDltt!'8 -for 
&ada which will be col1.ltituted to advUle the Governor General In COU11ci!- In the-
adminiltrat.ion of the Ceutrllol Road Funit during the financial yeltof 1940·41." 

Babu Ba.tjnath Bajorla (Marwari Association: Indian Commerce): Sir .. 
may I know how many times this committee met during the l!lst year? 

The Honourable lir Andrew Olow: It holds its meetings normally OBce 
a Session, but, speaking from memory, I think it met on three l ~ 

during the last year. 

Mr. If. :II. lOlhl (Nominated Non-Official): Does this committee make 
any report, and, if so, is it published and circulated to Members? 

The Honourable Itr Andrew mow: Certainly regular minutes are drawn 
up, but as to whether the report is circulated to Members or not, my 
Honourable friend probably knows much better than I do. . 

Mr ••••• 10Ih1: If the report is not published, will the Government of 
India publil.h it and circulate it to the Members? 

fte Honourable Sir Andrew mow: That is a hypothetical question. 1 
am not !'lure that it is not distributed. 

Mr. If .•• loBI: I am sure, it is not distributed. 

Xl. Pr8ld.dent (The Honourable Sir Abdur Rahim): The Honourable 
Member cannot go on like this. If he likes, he can make a speech. • 

Mr. If ••. Joshl: Sir, this eommittee is appointed to look after the 
dh·trlbution of the roads fund which was created with the sanction of the 
L.egislature which is also represented on this commit-tee. It is, therefore. 
proper that the qovernm,:nt of India should make. a !'eport to the Legisla-
ture on the workIng of thiS fund and the work which this committee does. 
It is necessary to enable the House to know whether, in the first place, the 
fund was properly used or not, and. secondly, whether the elected repre-
sentatives did their work satisfactorily or Dm. 
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Dr. Sir Ziauddin Ahmad (United Provinces Southern Divisions: Mu-
abammadan Rural): Sir, in the case of other committees, e.g., the Central 
Advisory Conncil for Railways, the proceedings of the meetings are always 
available to us. I think ~  memorundum should be prepAred for these 
committee!! which ure very useful. I tbink thE' House must know thE' work-
ing of these committees instead of the knowledge being confined to the ww 
Members elected on these bodies. So 1 support the motion of Mr. Joshi· 
that thtl proceedings of these meetings as well as the memoranda pre-
pared should be circulated like those of other committees nnderthe HOD---
ourable Member. 

'!'be .0JI0Urable SIr Aadrew OIow: Sir, I am quite prepared to conaid .. ~
that suggestion. All a matter of fact, I was not aware that they wen Mt. 
circulated at preaent. 

Mr. Pre81dmt (The Honourable Sir Abdur Rahim): The question is: 

"That this Aalembly do proceed to t.he election,. inlucb manner aa the HanoUl.ble 
the Prelident may direct, of six members to Ie"e on the 8tanding CommittM for 
Road. which will be conatituted to advise the Governor General in Council in the 
admiDiatration of the Centra.! Road Fud during the financial year 1940041." 

The motion was adopted. 

ELECTION OF THE STANDING COMMITTEE FOR THE 
DE1)AR'l'A-JEf\T 01:''' COMMUNICA'l'IONS. 

The Honourable Sir ADdrew Olow (Member for Railwaya and Com-
munications): Sir I move: 

"That this Aasembly do proceed to elect, in luch manner as the Honourable 
the President ma., direct, four non·oftitial members t.o lel"Ve on a Staoding Committee 
to advise on subjects, other than 'Boada', dealt with in the Department of Communi-
cationa, during tlle finandal year 1940-41." 

Mr. Prelddent (The Honourable Sir Abdur Rahim): Motion moved: 

"That this A_mbly do proceed to ele"t, ill lu"h manner al the Honourable 
the President may direct, four nOn-official memben to IlerYe on a Standing Committee 
to adviae on subjects, other than 'Roads', dealt with-in the Department of CommUDi •. 
cations, during the financial year 1940-41." 

Mr. Muhammad lfauman !Patna and Chotn l~ ll  cum Orissa: Mu-
hammadan): Sir. I should like to know what the real functions of this 
committee are. The Communications Department includes also the Rail-
ways, but probably the affairs of the railways will not come within the 
purview of this committee. There is no exception made like that, and I 
should like to hear the Honourable Mpmber on this subject. 

Kaulvi Muhammad Abdul Ghani: (Tirhut Division: Muhammadan): Sir, 
as I understand, this committee includes Posts and Telegraphs and also 
Broadcasting, an,? 

(CrieB of "No, no. "). 

The Honourable Sir Andrew Olow": Sir. mv Honourable friend, Mr. 
Nauman, is incorrect in supposing that the Department of Communications 



LEGISLATIVE ASSEMBLY [13TH MAR. 1940 

[Sir Andrew Clow.] '" II 

is responsible for Railways. It has no connect1on whatever . l ~ the. Rail-
way Department except that the Secretary for CommumcatlOns 1S a 
Member of the Railway Board. 

Kr. Muhammad B&UJD&n: The Honourable Member is the Member for 
Railways. 

fte JIoDovrable Sir Andrew 01ow: I happen to be in charge of both the 
Departments, but this committee, being entirely. ~  the . 
Department of Communications, has no concern Wlth the RallwaJs. . On 
that we are advised by the Central Advi&OrJ Council of Which.my·HonoUr-
able friend is himself a member. On the other hand, the subject of Posta 
and Telegraphs to which reference was made does come 'within the pur-
view of the Department of Communications, and subjects relating to it 
come before the committee. 

Jlaulvl Muhammad Abdul GhaD1: Sir . . . . 

Jlr. Prealdent (The Honourable Sir' Abdur Rahim): The Honourable 
Member hus made his speech. 

]IIaulvl Jlubammad Abdul Ghani: I was interrupted on the ground ... 

JIl. PreBident (The Honourable Sir Abdur Rahim): The Honourable 
Member cannot have a second chance. 

Kr. Lalchand IfavaIn! (Sind: Non-Muhammadan Rural): Sir, this com-
mittee is appointed for roads and . 

fte Honourable Sir Andrew Olow: }.{y Honourable friend is a little 
behind the times. We have dealt with the Roads Committee on the pre-
vious motion. 

Dr. Sir Zl&uddiD Ahmad (United Provinces Southern Divisions: Mu-
hammadan Rural): We will have t{) make selections for nomination and 
must choose the best men in the party. In order to make up. our mind. 
we must know what the functions of this committee are. If this com-
mittee doell not meet at all, we will perhaps draw the names by. ballot. 
But if it doell meet. we will have to select the best men in the party. 
So we must know what Departments ·are dealt with by this committee 
whether it function.,; at all. how often it meets and what kind of work 
they are expected to do, etc. If we know all these, it will help us to make 
our selettiflns. 

Jlr. Muhammad Aah&r All (Lucknow and Fyzabad Divisions: Muham-
madan Rural): Sir, I do not see why there should be any secrecy at all 
about the formation of a committee or its functions. How do the Treasury 
Benches expect us to make 8 proper selection without knowing those func-
tions? I would, therefore, ask the Government to explain the scope and 
functions of the cOlll1uittE'e ll ~ . As m;v co\1e!1.gue, Dr. Sir Zianddin Ahm3d, 
hac; said, how are we to elect our members? Unless we know the functions 
r!'Operly, it would be very difficult for us. We may send in a man merely 
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8S a favour or we may send some one who is not very conversant with 
the subject. My point is that I do not see any reason for secrecy. Where 
is the harm if the position is explained fully? I want purposely and 
very clearly to ask the Honourable the President that he should interfere, 
because it is one of the rights of the Members of the Assembly that they 
should know properly what is to be the function of this committee: otherwise 
it will be very difficult for us to elect members to it. 

fte Honourable Sir Andrew Olow: The secrecy, Sir, is entirely in my 
HonOurable friends' minds. . . . . 

lIr. II. s . .&Det (Berar: Non-Muhammadan): You cannot explain that 
"-Dless the President ~  that is what Mr. Azhar Ali has asked. 

De Honourable Sir .&Ddrew Olow: Tl:le secrecy regarding the functions 
(If the committee is eutirel" in his mind. This is not a new motion. These 
'Committees attached to various Departments have been in existence for 
m'8DY years, and the elections are held annually. I find it difficult to believe 
'Sir. Ziauddin Ahmad's suggestion that all members of his Party are not 
'Competent to deal with all subjects that may come up: but the actual 
Departments attached to the Communications Department, with which I 
'Bm concerned, are the Posts and Tp.legraphs Department, the Departm"nt 
of Civil Aviation, the All-India Radio, the Department of Meteorology; the 
Department is ulRo responsible for the major ports. Roads are tlxcluded, 
becallfle there is a separate committee for that. 

lIr. President (The Honourable Sir Abdur Rahim): The question is: 
"That this Auemblv do proceed 00 elect, in sucb mannl'r as the Honourable the 

President may direct, four non-official members to serve on a Standing CommIttee to 
advise on Bubjects, other than 'Roads', dealt with in the Department of Commulllca-
tiOIlB, durillg the finaucial year 1940..41." 

The motion was adopted. 

lIr. Prllident (The Honourable Sir Abdur Rahim): I may inform Hon-
ourableMembers that for the purpose of election of members to the Stand-
ing Committee for Roads and the Standing Committee for the Department 
of Communications the Notice Office will be open to receive nominations 
upto 12 Noon on Friday, the 15th March, and that the elections, if neces-
sary, will be h.eld on MondRY. the 18th Murch, HMO The dec:tiollR whbh 
will be conducted in accordance with the principle of proportionate repre-
sentation ·oy means of the single transferable vote will, as usual, be held 
in the Assistant Secretary's Room in the Council House, New Delhi, 
between the hours of 10-30 A.M. and 1 P.M. 

THE EXCESS PROFITS TAX BILL. 

'rile Honourable Sir Jeremy Raiaman (Financ£; Member): Sir, I move: 

"That the Bill to imlKllle a tax on e"CPII8 profits arising out of certain bnlinellel, u 
reported by the Select Committee, be takl'1l into consideration." 
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[Sir Jeremy Raisman.] 
Honourable Members have now had in their hands for some days the 

report of the Select Committee on this very important ~  and I think 
they will agree with me that the labours of the committee have ~  
substantial fruit. The consensus of opinion throughout the country IS· 

that the measure, as it has now emerged from the Select Committee, is a 
greatly improved measure and I gladly acknowledge the assistance  which I' 
received in the Committee in making these improvements. 
In the course of the debate em the reference to Select Committee-
I said that I would be prepared and glad to receive adVice and 
suggestions on the way in which this measure could be so ~ ~ 08. to-
eliminate hardships and to make it suitable to Indian conditions, and I 
claim that I have carried out that undertaking. I will merely draw the· 
attent.ioll of t·he House to the main changes which have been lDElde ill this. 
Bill in response to requests and proposals which have been received UoJIlt_ 
various quarters a.nd, particularly, in the earlier stages in this House. 

In the first plaroe. whereas t.he-Bill "s formerly introduced contained no· 
provision for a periodical review by this House, amendments have DOW 
been made which will secure that result. The definition of the chargeable-
aocounting period pow confines that period to the time ending on the 31s& 
of March, 1941, which means that only profits earned up to tha.t date· 
will come under eharge by virt.U6 of this Bill. If it is desired that profits. 
earned after that date should bt-charged, it will be necessary for this House 
to reconsider and amend the Bill. Secondly, clause 4 has been so amended' 
that the percentage of excess profit·s which are to be taken as tax will also 
rl",!uire to be re-enacted in the next and successive Finance Bills, if it iiJ. 
desired to continue the lev;\' of this t!l.x. It will. thf'refore, be open to 
the House to suggest changes in the rate of tax when the  tax QO'ain comes 
before the House for continuance. .. 

The next point to which I would draw attention is that the date from. 
,\'hich the chargeable accounting period begins has been altered from the· 
1st April, 1039, to the 1st September, 1939. This is in answer to the· 
charge that profits which could not be deacribed as war profits were being 
brought under assessment by the measure as originally drafted. I myself 
indicated that 1 did not think tbat that charge was well founded or ,that the 
measure would have that effect·; nevertheless, in response to that criticiBID 
I have accepted the change of date. 

A third point on which we have responded to a demand made in several 
quarters, is in regard to Life Insurance businesiles. Here, the Committee 
have proceeded by way of complete exemption, but as explained in the 
Committee's Report, it iB, in any case, a matter of great difficulty 1:.<> 
ai!sign to a particular year the profits of life insurance business. Their 
profits are usually ~  by a· quinquennial valuation, and since B: 
quinquennium would include both standard periods and chargeable account.:' 
ing periods, it was obviously unsuitable that businesBeil of that nature-
should be subjected to the processes of the Act. We were all the more 

~  to extend exemption to these companies. because we were conscious 
t,hat there was a very strong argument that this type of business would not 
earn considerable profits as a result of the conditions prevailing during the' 
waf. 

I now ~ to what I regard a8 easily the most important modification 
which has been introduced into this Bill, and that is the additional optiOD 
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which has been given in the definition of the standard period in clause 6. 
This was a matter which engaged for a long time the anxious attention of 
the Committee, and as the House will have seen, it was decided to include-
a new option. namely, the average of the years 1937-1938 and 1938-1989. 
ThE' inclusion of this optidb extends to a large number of businesses the-
facility to adopt a level of what is generally regarded as high ~  
activity 8S the basis in determining the standard profits. It is a change,. 
the importance of which can hardly be exaggerated, and the effect on the· 
incidence of this tax is very great indeed. . I pointed out in the debate on 
the motion to refer the Bill to a Select Committee that the extension of 
opt,ions to individual companies to choose ~  standard periods had a, 
very drastic effect on the incidence of this tax. The extension of this parti-
cular option has so important an elfect that I must make a few remarks. 
at this point upon the criticism which can still be heard regarding the-: 
adherence of the Committee to the figure of /K) per cent. .. . 

Dr. Sir Ztauddiu ~ (United Provinces Southern Divisions: 1t(uham'" 
madan Rural): Is it not a fact that the loss to the exchequer will be ap-
proximately two crores? 

The Honourable Sir Jeremy :B.&I8man: I have indicated more than once-
that there is great difficulty in estimating the yield of this tax, and there, 
i&, therefore., equal difficulty in estimating the effect of particular changes. 
Ne\"ertheless, I certainly would not ~  as absurd a suggestion that this-
change made a difference of crores of rupees. 

I was saying, Sir, that the critics who still harp on the percentage, which 
remaina in the Bill, appeared. to fail to realise that the percentage by itself 
is entirely meaningleas. When you talk of 50 per cent. as being a ~ . 

pU'centage, you have to ask yourself 50 per cent. of what? Now, Sir, 
my point is that the more you isolate and narrow down the definition of 
excess profits, the more you strengthen the case for adhering to a high. 
percentage. In. fact, it is arguable that when you. have achieved a measure· 
which is directed simply and solely against extra profits accruil"\g in war' 
conditions, you are entitled to take a very high percentage indeed, and that: 
thd State in the circumstances of a war emergency has an undoubted right: 
to a very large proportion of profits which accrue demonstrably &ncr. 
directly as a result of, and in the oonditiona of, war. 

I proceed, Sir, to the next point in which the modified Bill gives ... 
large measure of relief, and that is the raising of what is called the exemp-
tion limit from Rs. 20,000 to Rs. 30,000. That will exclude from the· 
operation of thE' me9.sure a eonsiderable number of smaller businesses who, 
would otherwise have been affected. 

Then, again, Sir, clause 26 of the Bill which deals with the powers of 
the Central Board of Revenue to grant relief in certain types of cases where-
the operation of the other clauses of the Bill may not have been entirely 
ef'fecti\"e. has been greatly widened in its scope lind has become an ~Ill . 

fcature of the Bill. A careful study of that clause will show that it will 
elJable a large number of businesses foo represent their special circumst,ances: 
and apply for a type of relief which they could not obtain from the Boards. 
of Referees. 
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[Sir Jeremy Raiaman.] .. _ ;_ 

Again, the case of ~  comdinPat?esB' ~ ~1  ~~ ~~ ~  
derived from compaDles tra g m  n IS " 

12_NOOJI. have been assessed to Excess Profits Tax-that case was care-
fully considered by the Select Committee and proyisiond ~ ~  ~~  ~ 

nate relief Finally a clause has been mtro uce me. 
~ ~~ carries out the ~  which I gave. to this ~  ~  m 
determining what constituted excess profits and In comp.utmg ~  mcoilie 
h  " d  d  • od on the one hand and the accounting peno on e 

~ ~  ~ l ~~  ll~~ compared with like ~ that" if ~  were any ~ 
in the law applying to "inCOlI\e-tax in the ~  ~  those ~ ~ ~ 
difference would be eliminated. That embodies an Important. prmClp e 
:and will 1 think exclude the possibility of various types of hardship. 

, I will not detain the House longer. I recommend the ~l.  it ~ 
st.ands to the consideration of the House with ~ confideIl;t .convlCtlon that .It 
is a measure which is now designed to serve with the lDlDlmum of ~ l  
or inequity the important purpose which it is designed to serve. ,Sll"; I 

""move. 

Mr. Pres1dent (The Honourable Sir Abdur Rahim): Motion moved:. 

~ the Bill too impose a tax on excesa ~ .  ~ out of certain busmeaaee, al 
4't'ported by the Select Committee, be taken into consideration." 

lIr. Akhll Oh&ndra Datta (Chittagong and RajShahi Divisions: Non-" 
Muhammadan Rural): I am happy to be able to start the discussion in a 
"happy mood. Let me congratulate the Select Committee, the Honourable 
the Finance Member and the ~ of industry on the substantial 
"improvements made in the Bill in the Select Committee. My sincere 
<congratulations are due to the Honourable the finance Member without 
whose sympathy these improvements would riot have been effected. Some 
of the objectionable features of thP, Bill have now gone, but some still 
remain. It will be our duty to try to remove those features in this House. 
I shall enumerate some of those features  presently, but let me make a few 
general observations with regard to the proposed amendments. 

Sir, this is a war taxation. The war is to fight Hitler, but the Honour-
:able the FinaIl;ce Member has got ~ in India to fight a greater enemy, a 
more devastatmg ~  a greater I~l ~ I ~ ~  the appalling poverty 
-of the people of thiS ~ . I ~ 1  It IS admitted, is the only 
'l'emedy for the appalhng poverty of thiS country. Agricmlbre alone is not 
-sufficient. Therefore, we must be cautious that in fight-ing Hitler in killing 
Hitler, or hurting Hitler we do not hurt our industries. What is 'the object 
-of this war and this fight? I am reminded of the well-known saying of 
Carlyl?_ w:ho said that ~  whole ~  ~ ~  ~ I shall kill you, 01' 
you Will kill me. That IS the underlymg pnnClple of thiS economic war that 
is going on in Europe. The point is that §n levying this war taxation 
"nothing should be done which may'possibly handicap the development of 
-old industries and the establishment of new industries. I should very 
respectfuny ask the Honourable the Finance Member to keep in view the 
proper a\in of this war expenditure. I am not quarrelling at the moment 
with the ~  of this war taxation. That ~  been accepted by thEi 
"House and the Bill was referred to a Select Committee, and it is not longer 
-open to us to quarrel with that principle. even if we do not agree with it 
What I want to tell the Honourable the Finance Member is this. He should 
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not have in view merely the maximum yield that can possibly be raised by 
this tax, but the utmost effort should be made to make a reasonable ad-
justment between the requirernel ts of the war from his own point of view 
anu !he interests of the industry, trade and commerce of this country. 
May I ask what will be the value of victory in this wal' if our'industries are 
killed or very severely hurt? The, Honourable the Finance ~  told us. 
in his budget s.peech that one of the most important things is to utilise and' 
utilise fully the material ~ .  of this country for :the prosecqtion of this· 
war. May I ask him only to add one more word to that sentence, namely, 
not only to utilise the material resources of this country but also to mobilise: 
the resources of this country. 

An Honourable Jlember: Louder please. 

Jlr. Akhll Chandra Datta: I was saying that he might add one word" 
more, one short word more, to that remark of his. He said that the' 
material resources of this country should be fully utilised for the prot;ecution. 
of the war. I am ask'ing the Honourable the Finance Member now io, 
add one worq more, namely, not only to utilise but also to mobilise the 
resources of this country and to make the country indu$trially strong. 
Now, Sir, with this background, I shall proceed to discuss IIome of, the 
main features of the Bill, The first question is this. You want to levy 
war profits, That is the avowed object of the Bm and, therefore, first of 
all, I shall put the question-is the Bill inteDded tOYX ill profits dbring' 
the period of the war or only to tax such profits as are the result of the wQr? 
That is the initial question. On that point, of course, you have got the: 
Statement of Objects and Reasons where it is said: 

"The outbreak of war baa l . l ~ . . ~ ~I  ~l .  ...... rDiag hy 
eompanies aud perllODS engaged in' busin818 of".Unatmanylarge'lri'oftt. ',' ;' .. ' which 
a('crue as a result of the conditions prevailing during the war." 

Therefore, the object ~ to assess only ~ l profita.! ~ t?, tb,.. war 
and not normal profits durmg the war, profits whIch are' earned in the ordi-
nary course during the war. Th"t is the object of the Bill Rnd we find here 
that the prell.JIlble has been to a certain extent r,qodified in tbeSeJ.f'ct pom-
mittee to emphasise this object of the Bill. We'find ~  ltep&.1: df tb 
Select Committee, on the first page: . ' -, 

"Ravin, regard to the professed objects of the Bill, to tax additional LUlineJIl' 
profits whIch accrue 81 a res1llt of the C!lu,ditions pievs.iliug during the wa.r, we' 
consider that the preamble should contain a definite referencp to this aapect of the 
proposed legislation. We have, therefore, . ~  Lhe preamble to inclicate clnrly 
that this new taxation is related to war conditions and we have altered the date on 
which exce88 profits become liable to taxation from the bt day of April to the 
1st day of September, lQ39." .," : ' , ;' 

This morning, in his speech on the motion, the Honourable the :F1inance' 
Member has also said very properly and very correetly-he 'USed two w'*lls.-
profits whioh are directly and demonstrably the' result of war. I quite-
appreciate those two words. I only say that· the intention underlying these 
two words should be given full eftect to. It i. ttue that the preamble has: 
been altered to a certain extent but theintettt60n elqlreued in tbis preamble-
haa not been given effect to in the body of the Bill. That justification. 
if there is any justification, whether politicai or financial, for aueh war 
taxation of Excess War Profits, it appears 4io me,' is mnply this. Govern-

~  spend a lot of money in war and ibM war 1eacII .., abllCll'lD&lll bigb 
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[Mr. Akhil Chandra Datta.] 
"Profits in some businesses. Therefore, the ,position is this. The high pro-
iits eal'ned by the companies and other persons are the result not. only d 
-the investment of capital in those businesses but also to a certa'in extent the 
:result of the investment by the Government of a lot of money in war-
:investment coming both from the aBBessees themselves as also from the 
Government. Therefore, the case for the Government so far as tais taxation 
is concerned is that they are fairly entitled to a portion of those.abnormally 
high profits which are the result of war. That ~  a principle which is quite 
intelligible as a pure question of finance but my grievance is that although 
the preamble has been amended to achieve this object, the provisions of the 
.Act still remain unaltered. No corresponding change has been made in the 
'proviS'ions of the Bill to give effect to this intetrliion of the preamble. The 
·charging clause, clause 4, remains unaltered. It applies to all profits, war 
profits and all other profit.s. In other words, the ~ is this-what is 
·going to be ~  is not merely the profit due to war but profits made during 
the period of the war. After all there is a difference between profits due to 
'War and ~ during war. 

The Honourable Sir Jeremy Kataman: Abnormal profits during war. 

Kr. ill. S. AIl8Y (Berar: Non-Muhammadan): Profits due solely to war. 

Kr. .A.ldLll CIlaDdra D&\t&: In order to emphasize the intention af. the 
~ ll  the word "abnormally" baR been used in the Stat9ment of Objects 
BDd Reasons, :but may I ask if that word finds any place in the provisions 
-of the Bill? 

'file Boao1ll&b!. Sir .renlDJ ...... 1L: I say thBt the idea finds expre5ion 
in clause 6. 

1Ir ••••• Auf: There is no word 'abnormally' anywhere ~ the 
:Bill. 

Mr. AJdIIl 0IwuIr& D&\V.: The re,.J.ly operative clause in the whole Bill 
"is clBuse 4. It lays down: . 

~  to . ~ proviliDnl. of t.hia ~ .  t.heH lhall, in respect of (/ .hall ordy read 
thr _tenal porCiOlle) '?e l ~ and paid on t.be amount by which tbe proBt.I during 
&Dy chr.rgeable accounting penod exceed t.be I . ~  prolit.a," etc., etc. 

So, section 4 a.l'plies to all profits. 

The BODouable Sir .reremJ Balman: . . . which exceed. 

JIr • .A.Iddl 0IaaDdra DMtI.: The excess may be dne to war. It may not 
be due to. war. Therefore, I say, it applies to all profits, quite apart from 
l,Jle questIon as to how the profits have been made, due to the war or 
apart ~ the war. In other worda, I think I am justified in saying th.t 
-the pl'OVlBIOnS 88 they stand-the preamble and the Statei:nent of Ob' acts 
and Reasons on the one hand and the provisions olthe Bill on the othe! are 
qnite inconsistent. Therefore, I submit, that the preamble ougM to be 
Made clearer and allO the chargmg .~  should be amended 80 as to 
-alearly. ahow·tbat only those profita will be tued-apn to quote ~ words 
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-of the Finance Memb'e!"-which are directly and demonstrably the result of 
war. This should be the test. That is my first submission. Then another 
aspect of the same question is this,-whether the profits of all businesses 
should 1">e taxed without any ~ 1 l  On this point the Bill applies 
to all businesses exhaustively and none are excepted. I .am speaking .on 
the Bill as originally introducp.d and .the contention of the industries was 
that the profits of some of the businesses. from the very nature of those 
businesses, have no relation to the wa!" and that. therefore, thosebuS'inesses 
should be exempted from the operation of this Bill. 

Kr .•• S. Aney: If anything, some of them have suffered on account of 
;the war. 

Kr. A1dLil Chandra Datta: There are some. Insurance business is one of 
"them. However, the principle has been recogniEed and accepted by the 
:Select Committ('e now by exeml,ting one pari;iculnr bUI'inesB, "t,iz.. the 
~  business. The principle has been accepted. viz .• that it is not aU 
'businesses which should· be taxed; there must be a discrimination made. 
'On this question. Sir, the Select Committee says this: 

"There ia a reasonable preaumption that life inllUrance win not make ~ l 
!profits in conditions arising out of the wa.r." 

It is on that ground that life insurance business haa been exempted. 
'My contention is that there should be a careful investigation as 'to what are 
lfihose businesses which did not and could not earn any profit!!, due to the 
"'War. Now, one prominent illustration of that ill the cinema. Another is t.he 
'banking business. This is not the time to enumerate all the businesses 
emaus1:lively but my contention is that the ,principle should be not only ac-
1Cepteci .with ~  to iDsuraooe bUBiften but with regard to all businesses 
'Whose profits have nothing whatsoever to do with war conditions. Another 
~ important aspect of the same question is whether riew industJ,ie •• 

nascent industries, and pioneer ~  should not be exempted altogether 
'from the operation of this Bill. This is a matter which is very important; 
oOtherwiae. at this time Gf the war when new indusmes might be eetabMshed 
'and developed, this taDtion,will atand in their way. I mall not dilate upoll 
thia point he:e; I only now mention it. Another matter on which further 
bnprovement is DeCeB88l'Y and to which reference was made by the Honout'-
able the Finance Member in Ms speech is 8S regards the percentage of the 
tax. It w.as 50 per cent. in the Bill: it remains 50 per \lent. even now. 

Now, Sir, very briefly I shall say this, that in 1919 this fifty. per cent. 
"Yielded nine and a quarter crores of rupees-that was the yield in 1919 as 
1l result of the fHt;v per cent. Ilsse8smeni, 9 arores RUn ;l;-l lakhs: llnd remem-
berinu in this connection that the industry has by this time doubltlCl .or 
trebl;d itself from 1919 to 1940, and also remembering that at thai; time only 
-one of these two taxes was levied-either the ~  or the Excess Profits 
Tax-in spite of these different factors, over nine -crGl'8S was the yield of 
the fifty per cent. percentage. Now, ~ . our ~ is. that that 
perceni;age should be reduced. and the mdustries claim and :m81st that it 
should be reduced to twenty-five per cent. Of course, the precise per-
centage. is a mai;ter for the House to decide. A.notller important point is 
as ~  the option with regard to ·the staudard IJeriBd. 1 must 0rIct' again oft." Q\Il'. ~  to the Honour.ble the Finulee Kember for acoeptiag tha 
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[Mr. Akhil Chandra Datta.) _ .. 
average of 1937 and 1938, although I fear my ~ l . friend,. Dr. ~l . 
Ziauddin Ahmad, wants his pound of flesh; he IS not ~ ~ WIth this, 
as he fears about two crores would be gone. If I heard hIm arIght, he has.. 
been contradicted . . . . . . 

The Honoarable Sir leremy Kaisman: Not c.ontradicted. 

Mr. Akh1l Chandra Datta: Corroborated? 

The Honourable Sir leremy Baiaman: Nether. 

Mr. Akhil Ohandra Datta: The other question is not merely what wilt 
be the yield? The question is-what is the fair thing to do as regards this. 
standard .profit? In the name of excess profits, you cannot tax normal 
profits. If you make a mistake with regard to the standard period, the in-
evitable result will be over-taxation. The result will be the taxation of 
normal profits. Now, Sir, one very important argument with regard to-
this option is that our case is that the year 1938-39 should be taken by 
itself, on the simple ground that in that year there was no profit made-
by any business dv.e to the war. On that point I think I shall not be-
contradicted by the Honourable the Finance Member but I hope I shall 
have a categorical contradiction if I make any mis-statement on .this point. 
I say, Sir, that'there are a very large number of ~  and businesses 
whose profits were not in any way influenced by the war, in 1938. I have-
not got any cont!'8diction? 

'I'he HaDOurable Sir leremy ...... .,.:Sir, if the Honourable Membe 
.really wants an immediate reactlion to that statement, the point is that there 
is a very large and important part of profits which were- directly due :tothe-
'War, in that period .. 

Mr • .Akh1l Oh&ndra Datta: That m not my question: My question is-
you are dealing with one ~  of the question, I am dealmg with another 
aspect. Are there any busmesses whose profits were not influenced by the 
war, in 1988? And I make this statement taat there is a large number of 
such businesses; and if this is a correct statement of fact. then I ask is it 
not unfair that the normal profits of those businesses of 1938 should -n:ot be 
accepted as normal profits, as standard profits? I was anxious toknow·-also 
another th'ing, viz., what is the percentage ~ those businesses? Is it one 
per cent. of the businesses or fifty per cent. of the businesses whose profits 
were not in any way influenced by the war, in 1938? In the absence of 
any more precise information, my submission is that, at all events, the 
benefit of the doubt should be given to the businesses for their profits of 1938. 
If there is any element of uncertainty, then my submission is that the 
calendar year of 1938 should by itself be taken as a standard period. 

Then, Sir, about the exemption of limit. Here, again, I must thank my 
Henourable friend, the Finance Member, because he has allowed the limit 
to be raised from Bs. j{),OOO to Rs. 30,000. Even now I thiUk it is 
rather clraatic and Iahall prove it by giving an illustration. Take the ease-
of • company whoae capital is teD. lakhs. H ~  company makes. profit a' 
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the rate of three per cent., then the amount of profit will be Rs. 30,000. 
The question that arises is this. Here is a eompany which ~  earning only 
three per cent. and yet you Ilre going to tax it for excess profits. Is it fair? 

The Honourable Dlwan Bahadur Sir A. Kamuwaml J[udaliar (Member 
for Commerce and Labour): What is the total amount of the company? 

JIr • .Akhll Cha.ndra Datta: The total income of the company ~  
Rs. 30,000 but the percentage of profit is only three and you come forward 
to take half out of it. 

Then, Sir, about the chargeable accounting period. Formerly, it was 
April, 1939. That was, of course, absurd on the very face of it. The abo 
surdity has been reduced to a certain extent and it is now September, 1939. 
The actual hostilities commenced on the 1st September and Great Britain 
declared the war on the 3rd of September. We are asked to believe that at 
the very psychological moment the war broke out, these businetlSes bega" 
to make war .profits. 

The Honourable Sir Jeremy Raisman: Even before. 

Mr. Akhil Chandra Datta: That happened in England and not here. 

The Honourable Sir Jeremy :B.a1sman: Here also. 

JIr. Akhil Cha.ndra Datta: In England, they could make profits before 
the war was actually declared because of war preparations, but in this 
unfortunate and helpless country there is no preparailion for d'3fence. There 
was no preparation for any armament or any other kind of preparation in 
this country in anticipation of the war. Is it fair, therefore, to tax profits 
made from the very moment the war is declared? What happened during 
the last war? The war went on for four years from 1914 to 1918 and it was 
only in the- year 1919 that this tax ~ ~  because at that time it 
could certainly have been said without any hesitation that war profits have 
been made. But on the present occasion the original Bill taxed in 
anticipation and the Select Committee report also has approved that the 
tax should be levied from the very moment the war was declared. Some 
time should be given for the profits to accrue. My submission, therefore, is 
that, at all events, the chargeable accounting period should begin from 
April, 1940. 

Then, Sir. as regards the option to choose either the standard ,..,. 
or the percentage. Our submission is that option should be given to. sit 
businesses 8S. was done in the Act of 1919. 

Then Sir there is a provision with regard to the amalgamation and 
transfer 'of ~ . For the computation of capital it is laid down that; 
the capital employed in the business, after the change, no regard .hall 
he hBd to any consideration ¢ven in respect of the transfer of the hum.. 
ness or any of the assessee thereof on the occasion of the change. 'nte 
same prevision has been made with regard to amalgamation in the ned 
sub·clause. Now, Sir, this is not proper. It mIl hamper bU8iness tmI 
it will handicap the. ordinary cOllrse of busip.ess, eSlle.cial1;v with regard to 
amalgamation. Now, the Question of l~  is very ~ 

. at ·this -st.nge of our industrial de,!elopJ)'lent. Our experience is that ~ 
(! 
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.. ure many small companies of different varieties which have .been ~  

without sufficient capital. They cannot J?roperly function 1 ~  
amalgamation. The advice that. has been. ~  by all ~ l  IS 
that there lhoUld be amalgamation for all the smaller comp'ames, such 
as . the sOlall insurance companies or small banks, ~ tru:-t ~  may ~  
consolidated. If this provision is retained in the Bill, It WIll stand 10 
the way ~  amalgamation. . 

Then, Sir, there is one point which I described elsewhere as ~. 
Bajona's point with respect to the ~ . ~ I  of ~ ~  
business and. the separate investment of f.he mdlvldual mcome of mdlVldual 
members after the distribution of the profits and also about the assess-
ment of individual members of the Joint Hindu family. These are some 
of the important points which I will submit for the consideration of the 
House when the. clauses are taken into consideration. In conclusion, 1 
would like to thank the Honourabie the Finance Member again. He was 
reasonable in the Select Committee, and I hope he will be still more 
reasonable in the House. 

Sir, I support the motion. 

Mr. A.. Alkma (Bengal: European): Mr. President, as the Honour-
able the Finance Member has stated, the Select Committee has made very 
important changes in this highly technical and complicated Bill and 

~ ~ l  Members of this House have no doubt given and probably are 
still· glVlng close study to the effect of these alterations. The Excess 
Profit!! :rax differs from any other tax inasmuch as it is not levied upon 
the entIre profits of any period but permits Government to appropriate 
a share ?f any extraordinary large profits made over and above what has 
been lirnved at as the nonnal profits of the business. In order to arrive 
at the ~ l or standard profits, the assessee is allowed to make a choice 
of the trading results of certain past experience. The period in which 
such profits so selected are made has been termed the 'standard period'. 

~  Sir, Sir S.yed Raza Ali and Sir Abdulla Haroon in their Minute 
of DIssent have saId: 

"One of t.he difllcu1t.iel one has to encounter in ~ varioul provisions of 
the Bill is that its principles cannot be readily dist.inguished from its details." 

I thoroughly agree with them and I sympathise with these two gentle-
men, but Jet us consider what the assessee will think. 

After reading the Bill, and provided he understands it, he will pro-
bab'v t·urn to clause 4 where he will find: subject to the provisions of this 
Act: there shall be levied and paid on the amount by which the profits 
during any chargeable accounting period exceed the standard profits a 

~ equal to fifty per cent. of that excess, and he will probably considt'!r 
: that here is the principle of the Bill and that the rest of it is merely 
complicated detail for charging and collecting the tax. Indeed it will 
probably be a matter of indifference to him whether he has to pay half a 
,lakh 8S a matter of principle or 50.000 rupees 8S the result of the applica-
. tion of the V8I:Y oonsiderable detail. . 

Now, Bir, one point which has evoked considerable criticism is the 
date from which excess profit shall be. he'ld to accrue, and in consequence. 
become· taxRble; in the Bill as it 'W" oriRinally drawn, there was included 
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:in the chargeable accounting period several months prior to the declara-
tion of war. The fact that these should be included in the chargeable 
.accountmg' period for the purpose of the calculation of tax was not fully 
understood; it WIioS very strongly criticised in the press and elsewhere 
but such (.riticism was made to a great extent, I feel sure, in ignoranoe 
·of the actual results of such inclusion.· As amended by the Select Com-
mittee, the Bill now excludes any period prior to the declaration of war, 
but it is only fair to point out that although the months from April to 
August are not now to be reckoned as coming within the first chargeable 
accounting period thi" does not mean that in every case assessees will 
Jlay a smaller amount of taxation. 

This 'fact may best be appreciated by an example. Let us consider a 
business which in its standard period of a full year made Rs. 12 lakhs-
now let us presume that during the period from Apnl to August, 1989, its 
profits amounted to an average of Rs. 75 thousand per month or three 
1akhs 75 thousand, while in the period from September to December, by 
reason of the impetus given by war conditions, it made a profit at the 
:average rate of Rs. Ii lakhs per month or Re. 6 lakhs. This will result 
in a profit of Rs. 9,75.000 for the period as against a standard profit of 
-nine lakhs for a like period of nine months. Under the Bill as originally 
-drawn, this assessee would have paid in excess profits tax 50 per cent. 
·'of the increase of Rs. 75,000 or Rs. 87,500. Under the Bill, as now 
.:amended. the business will be assessed in respect of the four months 
(September to December) in which it made Rs. 6 lakhs as against the 
.proportionate standard profit of Rs. 4 lakhs and, consequently, will pay 
.50 per cent. of Rs. 2 l.akhs or Rs. 1 lakh. 

Sir H. P. Kody (Bombay Mill owners ' Association: Indian Commerce): 
'That is not . ~ seheIDtl of the Act. That is not the normal method. 

Mr. A.. Alman: That is the usual method. 

Sir H. P. 1IodJ: That should not be. 

JIr. A.. AIkman: There will, of course, be cases in which the reverse 
result will obtain and by reason of the amendment of the Bill, some 
assessees will pay les8 than they would have paid under the original pro-
posal. On the whole. however, there is little doubt of the soundness of 
the principle that the commencing date should be one that coincides with 
the commencement of hostilities. 
. Now, Sir, there has been very considerable criticism of the amount this 
tax is likely to realise'in respect of the year 1940-41. Some critics have 

"Suggested. that the estimate of three crores made by the Finance Member 
is entirely wrong and that a figure of ten crores acCording to some critics 
is much neRrer the mark. This was quite a popular impression and 

. indeed my Honourable friena, Sir H. P. MOOy, immediately after the 
'Finance Member's Budget speech, offered in the Lobby to pay Bi crores 
·of rupees of the proceeds of the tax in respect of this particular yeat'. 
Re drove his hands into his pockets as he made this . assertion , and for 
. a. moment I thought I was going to realise one of my minor ambitions 
"by seeing a.' suiD of 81 orores of rupees ip. Jaard cash. But, Bir, there is 

,.2 
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no doubt that on this most important ~ must depend to ~ great. 
extent another vital factor in the measure, VI'., the ~  ~  
proportion of excess profits which the Government sho apprec18. 

In the speech which I made on the motion to refer this Bill to a Select: 
Committee I stated that while my Group were ~  to support the 
principle of taxing excess profits arising during .war time we were not 
prepared to support any particular rate untll the whole budgetary 
position of the country had been placed before us. "We now know that, 
budgetary po&ition and we are satisfied that the estlJDate o.f ~ crores. 
is Ilot all under-estimate, and that in consequence the rate 18 a flUl' one. 

M, reasons. for arriving at the view that ~  figure of three crores is. 
not an under-estimate are based on the followmg. The ~  ~  of 
excess profit duty collected in 1919-20 was 9·22 ~  Wlth this ~  
in mind we try and estimate how present day conditions compare WIth 
those of the year 1919-20. By the time the .Excess Profits Duty waif. 
introduced the Great European War had been m progress for four years. 
So we can ask ourselves if by the end of this month we shall have seen' 
BS great an expansion in industry as had taken place by the time the-
Government .decided to impose an excess profits duty during the last war. 

I venture to predict that such a large expansion has not taken place· .. 
Prices have been to a certain extent controlled and kept at a reasonable 
figure 'and boom rates thus avoided. From my own knowledge of the 
jute industry which was one of the first ,to receive war contracts I know 
that the expansion of business has been little more than to bring profits' 
up to what may be considered normal rates. Sandbags which were such 
an important factor in fortifications during the last war have today beeD 
replaced to a very considerable extent by more permanent structures con--
sisting principally of concrete. What is true of one industry may, Dot be 
Elxuctly true of another, but so far as next year is concerned, this fact 
may be regarded as a pointer, and I think we can come to the conclusion 
that in a full ;vear there is little likelihood of more 'than nine crore&. 
of rupees of excess profits being collected. 

Now, while there are no statistics to show What years will be selectea 
by assessees as standard periods and, consequently, we are unable to go-
into details of proportionate assessments, we do know that of those 
assessees who .are likely to come under the mil!chief of this Bill, 55 per 
cent .. close their books on the .31st December. This being so, it follows· 
that In respect of that proportIOn the excess profits liable to taxation wilt 
be the result of four months' trading, and if having put the total of one 
year's excess profits tax at nine crores, the 55 per cent. would bring in 
one crore and 65 lakhs. The number of businesses which close their 
accounts on 31st March is approximately 20 per cent. of the total. Here 

,seven-twelfths of the year's trading will be assessable and l ~ 
of that 20 per cent. will produce an aggregate on the same basis of one 
crore five lakhs, and the remainder being those businesses that close their 
account at the end of September, October, November, January and 
February we may take an average of three month's traaing as assessable 
!,nd the e:;cess profits tax .I l~ from these will probably be something 
m the regton of.5 ~ . Thlsbnngs out the tptaliOl' tlie period of three-
crol'ell and 15 laklvJ o:! ru]5ees. From this, however, wnI have to be 
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.aeducted the effect which the Excess Profits Tax will have upon income-
-tax and super-tax while there must be delays in collection, for it is not 
-to be supposed that these assessments will be maae without recOurse by 
-8SSeSSeeL to Boards of Referees and other tribunals. Moreover, time will 
"have to be given in many cases for payment of the tax. Consequently, it 
will be a bqld man who would put the realisation at anything above three 
""rores and, indeed, in view of the amendments which have been made in 
the Bill, particularly with regard to the alteration of the standard period, 
I have little doubt that the Honourable the Finance Member would pre-
:fer to revise his estimate. 

Another argument that has been advanced is that this Bill will act 
-.as a deterrent on the commencement of new enterprise and also upon 
nascent industries. This is a matter which we consider of the very 
greatest importance and we are grateful for the announcement regarding 
Government's policy in these matters which was made yesterday by the 
lIonpurable the Commerce Member during the debate on my Party's cut 
l l ~ 

On the basis of the Bill as it was originally drawn we shared the 'Jame 
'fears for new industries which Sir Cowasji Jehangir has stated in his 
-Minute of Dissent with regard to the cinema industry. Sir Cowasji, 
-whose absence we all regret today, unfortunately had to leave the SeltlCt 
'Committee before it had' completed its duties. Otherwise it is quite, pos-
--sible that he would have been reassured 80 far as the cinema industry is 
·concerned by the amendments which have now been made to clause 6 
'and clause 25 which is 'now new clause 26. We feel that if the spirit of 
,these two provisions is observed by the . Board of Referees and the Central 
Board of Revenue the excPl1tional cnse!'; which must inevitablv arise. 
those businesses which have been referred to as hard luck cases," as well 

:.&s nascent industries which must operate for many yeara before they can 
:aehieve 100 per cent. production,-these cases will be fully taken care of. 

I am afraid, however, that I am at a loss to appreciate the logic of 
-the last three sentences of Sir Cowasji Jehangir's Minute of Dissent. He 
predicts ruin for a particular cinema company, but as that ruin is only 
po'"lible in the event of it making very large profits in spite of my having 
;tried very hard to follow him I have failed. I much prefer tlle closing 
'words of the Minute of Dissent written by Sir Homi Mod,.. lie tells WI 
-with that childlike candour which is one of his most charming charac-
:-teristics : 

"I urged a namber of 'points and while 1 recognise that r 1IV&II reasonably met in 
.. egard to several, if my VIews had been accepted more fully the mea8ure would have 
Jlroved le88 burdensome to the interests concerned"! 

Sir, I support t.he motion; 

Mr, Kuamm-'d Ashar Ali (Lucknow and Fyzaoad Divisions: Muham-
-madan Rural): Sir, I heartily congratulate the Finance Member and the 
--members of the Select Committee on having reduced the enormous burdens 
with which India was threatened. I 111so congratulate the Finance Member 
aud the Commerce Member on their having looked at the interests of 

india. I thought their combined sympathy would double the benefit to 
Indio. when the Bill emerged out of the Select Committee. Sir, I think 

-ahe members of the Select Committee were master minds in our financial 
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and industrial questions, and I will read to them a ~ l . of t?e Council 
of London Chamber of Commerce which urged upon His MaJesty s Govern-

ment: 

"While a measure of Government control ~  industry ~  ~. 
neceeaary during war luch control should ~l  ~ lDlposed '!I'here. It can . 0_ 
that the object to be attained cannot be achieved m  a le88 diaturbwg ~  that the 
obj_ ill itlelf of Inch importance -in the national intereat a8. to out-weIgh. ~ ~  
disadvantages involved in disturbing existing ~  ~  dlltI?butmg 
machinery; and further that before coming to. a concl1l&lon ~ . eIther headmg ~ 
Govemment should consult with representatIve trade ~  ~  that .,he 
democratic method should be followed of consulting the trade, through Its approprIate-
trade organisation. to ensure that the man selected from a trade to control that trade-
Ihall be acceptable to it, instead of being imposed upon it from without." 

These pregnant a.nd weighty words should have been a true guide to-
our representatives on the Select Committee and specially to Government> 
Members. We know that the loss of Indian exports to Germany comes to 
81 crores and another Ii crores to Auatria and Czechoslovakia. I am not 
.going into the correctne88 or otherwise of the estimates in the budget. As 
I said in my budget speech, I expected the Honourable the Finance Mem-
ber, beIng an old member of the Indian Civil Service who has eaten the-
salt of India, to be more sympathetic in the matter of taxes, and I find he-
has been quite reasonable. The report of the Select Committee shows-
that what is compatible with rea1lOn will influence the Government-
Members, and the Finance Member admitted that he has been wiser to Q 
great extent by the decisions of the Select Committee. I hope he will be-
wiser still after hearing the speeches made here. 

Sir, the importance of this Bill cannot be minimised, either from the-
~ ~~  point of view or from the point of view of the public. The-

pubhc IS Interested . ~  they are taxed) and Government are interested. 
because they have to realise as much as they can as a war measure There--
fort, the iulportanee of this Bill appears to be very great. This Bill when 

.l ~  will affect most of the intelligentsia in this country, and ~ effect. 
may In the long. run .filter .down to the poor agriculturists also: but it will 
afIect most the IntelligentSIa here, and, therefore, if the Treasury Benches. 
had taken care to have circulated this motion, they would have got more-
wisd?lI!' fr<?m ~ intellectual and industrial magnates of India rather than. 
by sItting In thelr own offices .  .  . 

The HODourable Dlwan B&hadur Sir A. :B.amaawaml Muclaliar: Are the . 
thE ~  intellectual and industrial magnates? Y 

Mr. Mubammad AIhar Ali: I do not call them saints, nor would I calf 
1 p.l(. th.1 l~ Members on the Treasury Benches saints. 

However, ~  .IS by the way. ~  we were considering the 
Reserve Bank of IndlR BI!I, I remember, beIng a member of that Com-
mittee, and Sir George Schuster was here, and it was considered expedient 
to get the eyidenee of the int-eUigentsia of the country on that Bill. There 
would have been no harm if the same procedure had been adopted here-
also. It is a pity ~  ~  measures of such ~l importance' are brought 
up here, these consideratIOns are not properly weighed. When the circula-
Hen motion was not accepted, I think some more enlightenment would: 
have been obtained if we had got evidence laid before us. -
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The present war is different from the last war. Now, patience is being 
~  on both sides, whereas during the last war entire armies ,swept 

in weeks and fortnights. Now, when we find both the belligerents exercis- , 
iug patience, why should the Government of India be in a hurry to levy 
such heavy burdens on the Indian peasant and the industrialist? Reference 
hUR been made to the change in the accounting period and the rate of tax, 
!tv,.1 the ~ l  may be satisfied to some extent; but our' claim is that when 
the war ends, these taxes also should end. We want.that the Honourable 
the Finance Member should declare on the floor of trus House this point, 

. so that the public may be satisfied. If these taxes are continued after 
the war, it means that what you have said about this tax being imposed 
to meet war expenses will not hoM good, and you will be 'suspected Rgain 
that you say O:le thing when ~  brinJ? certain proposals hel"e, and that 
when the moment of necessity has passed, you forget your promises. There-
fore, I would request the Honourable the Finance Member to make a 
declaration here and now that this tax will end when the war ends. 

I also find that there are a few discrepanciea in the Bill as reported by 
the Select Committee. In the Companies Act, you define the word 
"company" in one way, and in this Bill you define that word 'in a different 
way. Also, you define the word "factory" in one way in the Factories. 
Act, and you define that word differently in this Bill. TheSe discrepancies 
in legal phraseology cannot be looked upon either by the legal proil;'::sion 
or by any who has the least intelligence as being right. There should be 
uniformity of definitions in all Acts passed here. I am told that you have 
included a definition of the word "company" simply to rope in those 
companies and those businesses which are in the Indian States, whereas in 
the Companies Act that was not your object. I remember that Sir James 
Grigg made a stateJ]lent like tha.t on the floor of the House and gave' an 
assuranoe that that Act will not apply to Indian States. If that is your 
object ,now, then you ought to say plainly that you want the definition to 
be altered. 

Again, this production of account books of foreign income for standard 
periods to find out standard profits will be one of the most important things 
to be acted upon. I liubmit that this will not only harass the compunies 
-though I know that most companies are well managed and have good 
staB-but there will also be corruption: there will be great room for extract-
ing money from companies. I make no charge against &ny one, but 1 
think it will give room for people if they want to exkaet mon'ey very 
easily. Therefore, Sir, I think it will not be right to press for the production 
of these books, because I remember that Sir James Grigg also gave an 
undertaking that in the case of companies they would not be called upon 

, to produce their books. Of course, if you find some lacuna in the accounts 
or some sort of underhand dealing or any attempt to cheat, you will be 
at liberty to eall on the people to produce their books, but not otherwise. 
Therefore, I should like to have some sort of assurance from the Honourable 
the Finance Member today to the effect that the people will not be called 
upon to produce their books. 

Our Deputy Leader also referred to the'Indian Companies Act. It was 
stated bv the Finance Member that onlv insurance companies would be 
exempted from the operation of this Act, but I see no reason whatever why. 
. ~ sort of discrimin"ation IIhould be exercised in favour of insurance com-

panies; I don't see why some of thp. Rmaller companies or nascent industries 
~  have recentl:y bep.n started during the war should not also be excluded 
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from the provisions of this measure. My point is that those ~ 1  
which manufacture a.nd sell goods in India should not be so heavily taxed 
or those companies which import goods from ~  l~ also be ex:mpt-
.. d because India should not fall short of the things I ~ she. gets from 

~  The nascent industries which have been started eIther Just before 
the ~  was declared or after the declaration of the war should be exempted 
aa other insurance companies are exempted. 

Then, my last point is about the imposition of penalties. In l ~~ 16, 
'Very heavy penalties have been imposed. AB far as I know, even 10 the 
United Kingdom no penalties are imposed, and, therefore, I see no. reason 
why penalties should be imposed in India if it is found. that genume and 
bonG fide business is clone. This is all I have to say, SIr. 

'rhe Assembly then adjourned for Lunch till Half Past Two of the 
Clock. 

The Assembly re-assembled after Lunch at Half Past Two of the Clock, 
Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair. 

Mr. BUltDbhai .lbdullabhal Laljae (Bomba)' Central Division: Muham-
madan Rural): I was one of those who opposed the ,introduction. of this Bill 
as I believed then, and believe even now, that it is neither 1.0 the interests 
or the ~ l  or the businessmen nor even of the Treasury. 

If we had been allowed some time, I am sure new industries would have 
sprung up, there would have been more prosperity' to the agriculturists, 
aDd there would have been some more export trade, which would have 
given to the Treasury Benches for the next two or three years some good 
return, but in the very initial stage this Bill 'has tried to injure the improve-
ments, and as the Honourable the Finance Member will admit as soon 
as ihis Bill was introduced there was 'and is a slump prevailing u;, 'the raw 
produce market as well as in the industrial circles. We cannot help it. 
We have no majority and we have to bow to our fate. ' 

LoOking at ~ report of the Select Committee, I must admit that a 
good deal has been done to give us some relief and I congratulate the Hon-
ourable the Finance Member and other Members of the Select Committee 
on their trying to do as little harm to us as pOBBible. The Honourable 
t.bd Finance Member told us that he has now put down the period of the 
Bill as On the 31st March, 1941, so that annually we shall be able, to look 
into the result and see whether we should continue this tax. :When I say, 
whether we should continue this tax or not, I do want to make it quite 
clear that, in all fairness, I think the Honourable the Finance Member will 
admit, his object at present is, and that is his honest view, that this tax 
is for the period of the war and for the war exigency and nothing more. 
I hope the Honourable the Finance Member will assure us that it is, because 
we have had super-tax and it is still being continued. The promise that 
W8& given to Borne persons has been fulfilled with regard to super-tax, but 
lI>ith regard to the public, that hall not been fulfilled. Further more, we 
have got now the income-tax, the super-tax and this Excess Profits Tax. 
During the laat war we had either the super-tax or the Excess Profits Tax. 
Now we have the super-tax continued and in addition we are now asked 
to pay the Excess Profits Tax. That is the diflerence between then and now. 
. ~ incidenoe of the taxation is put down at 50 per cent. of the excess. 88 

in Britain, but one has got to consider that in England, the war activitiell 
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had been going on for more than a year and a half, , Jmd. further, it is pro-
bably the richest country in the world, in any case far richer than this 
country,......,in that country the incidence of the tax is put down at 50 pe.r 
cent. Ind I ask, is it fair, considering the condition of this country and of 
the industries of this country, what with the super-tax which has not yet 

~  removed-I ask, is 50 per cent. fllir alil l ~  the 50 per cent. 
in Great Britain? . . . . . 

The Honourable II: Jeremy Jr.alam.an: 60 per ~  

Kr. Husenbhai Abdullabbat x.,lJ16: Even then it does not mati;tlr, e'Yen 
if it he 70 per cent, there is no comparison. The Honourable 1ihe Finance 
Member knows very well, I can see from his .face, a great 
financier must know the condition of the people of Great Britain, of 
the Government of Great Britain' as' compared With the condition of the 
people of this poor C'ountry and the financell of this country. I do 
hope that the fact of the poverty of this COUl"try will be taken into due 
cOD!;ideration, and if you do want this country to pay something. let him 
be fair and reasonable. As ~  with the wealth of Great Britain, 
what; is this country? I repeat, I hope that the Honourable the Finance 
Member will make it quite l~  that this tax is for the duration of the war 
and no n;tore. and when super-tax is there it is but fair and just that he 
should make such a declaration here and now. 

With regard to. the exemption" amount, I must thank the Honourable 
the Finance Member and the other Members of the Select Committee for 
increasing it from 20,000 to 80,000. We know very well that when 
Ri>. 20,000 was put down, it was put down as a bargaining amount. It 
could not have been that the Honourable the Finance Member did not 
know that the Select Committee and this House would ask for something 
more. It could not have been that the condition of the people now, as 
compared with that in 1920, is more prosperous but on the other hand it is 
much more weak. This is by the way, may be a fair thing that has been 
done, but I should have been more glad and it would have been fairer if 
the amount was made still higher. 

Kr. II. I. An8)': ,Rs. 50,000. 

Kr. Busenbhat Abdullabhai . l ~  .Ra. 50,000, certainly. Something. 
Beggars cannot be choosers. ~  IS nght. The Honourable the Finance 
Member hssgot the majority, my people have left me; what can we do? 

An Honourable lIember: Deserted. 

JIr_ HUleDbhai Abdullabhai L&1jee: Certainly. Now, the next question 
before us is this. A great deal was said by the Honcurable the Commerce 
Member yesterday and I really liked his speech except for one Or two 
sentences that ~ uttered.. I thought tha.t a great change was going to take 
place and Ithought that today the Fi.uance Member also would say some-
thing about the export trade. But not a word was said by him. I ask, why 
is it that the foreign income of Indians is being taxed? Why? What have 
you done for them? Have you been giving them help,--any sort of help? 
Do you honestly believe that you have. done a.r.ything for them except to 
call them British subjects and to see that they are being treated not 811 
British subjects but 88 worse than slaves in many countries? Are you 
justified in asking those people to pay who at the risk of their lives trade 
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in foreign countries a.nel even in parts ~ the. British Empire ~  a.ny 
care being taken of them or without theJr bemg looked after by this Gov-
ernment? 

The Honourable Sir .Jeremy ltatlDlloD: They are not being asked. 

JIr. Buenbhal .&.bdullabbal L&1.jee: India.ns trading ~  are 
not being asked? 

'!'he BODo\lr&ble Sir .JerelD)' Batlmau: We have not asked Indians. 
trading outside to pay. 

Mr. BunDbhai Abdullabha1 L&ljee: Foreign income of Indians? 

The Honourable Sir .Jeremy Ballman: Residents. 

Xr. Buaenbbai .&.bduU&bh&l L&1.1ee: Certainly, I do not wa.nt to leave 
my residence. If I go there,--8s you have COme here from there, you do 
not mean to leave the residence of Great Britain, certainly not. I am 
proud of my count,ry, 1 do not want to reside in any outside country. I 
go there because I get something there. In my own country I am a beggar. 
That is why I go there or just as you have come here. That is eo different 
thing altogether. But, Sir, the real position is this. Let us become 
serious. How no you justify it-taxing those people for whom you don't 
do anything? Here, in India, you have got some justification to say that 
you have been doing something for the people of, this country but those 
people who are outside India, selling your exports and helping your agri-
culturists-you are not doing ~ to help them. They are doing 
everything at their own sacrifice. You have got no consuls and no military 
to help and nobody to look after them and still you want to take Exoess 
Profits Tax from them, if they are ever allowed to earn there what you 
call excess profits'. There is not a word put in this Bill protecting them. 
I atlk in all fairness-why do you omit their interest altogether? Why 
have the Select Committee gentlemen omitt.ed them? T find somA notE' 
is made about it in the Minute of Dissent. The agriculturists and the ex-
porters are mostly dependent upon them and still the very element which 
sells your exports is neglected and not looked into. Sir, that is my serious 
complaint against this Bill. 

Then, Sir, in the last Income·tax Bill there was given an exemption 
of Rs, 4,500. Why is nothing provided for them in the ExceSs Profits 
Tax Bill. In all fairness I ask why has not that been done. I suggest 
that instead of 4.500 provided last time in the Income-tax Bill, in the 
Excess Profits, Bill. at least 15,000 should have been in all fairness provided 
by way of e.xemptlOn-about ~ times certainly. Look at the risk they 
are l1 ~  In many countries they are not allowed to make remit-
tances. The Honourable the Finance Member knows that verv well and 
I know that he does give some facility to those people who 'hltve t,his 
trouble but I want it to be regularised, to be put in the Act to "show that 
you do realise their position. Then many people's remittances are held 
back and rsnnot come here. In many places the exchange difficulties 
are such that one does not know whether there will be a huge profit or a 
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huge loss. Your rupee is linked to sterling. What about those eurrenciies 
there? It may be that the war may end. You may 'be successful, other-
wise what is the position? All the money is there. Owing to the peculiar 
positioI' they are in there, they lose all the money; 

Now, Sir, how are you to get their accounts? They are not even 
allowed to come. Tlteir books cannot be brought in. How are you . going 
to work out a profit and loss account in this state of the finances and 
exchange? I do, therefore, hope. that when such a thing does exist and 
,,,hen we are not able to help our countrymen in the least you will at 
least not tax them. That is not fair. If you tax them, be reasonable 
and fair. That is all I ask and who can deny that fairness to me in my 
pitiable condition. There is no one in this country who raises his little 
finger for these our own people outside India and we do not help them. 

JIr, •. S. hey: Do they make war profits? 

Kr. Busenbh&t Abdullabhai lAllee: God alone knows. We do not; 
know. These people do not know how long the war will go on and what. 
is in store for them. 

Then, Sir, there is another thing to which I want to draw the attention 
of the Finance Member. We have got small industries and smaH indus-
tries are coming up and you have got some provision made in nlause 26 
but at least this you have got to make quite clear. There should be & 
definition of new industries. You ought to encourage the new industries 
and you ought, therefore, to say that those will be really exempted. 

Then, I come to the period. The Honourable the Finance Member has 
kindly agreed that the period of 38-39 and 87-88 will be taken but there 
the average is taken but a different principle is applied to 1985-86. Why 
this discrimination? What is the justification for it? When there was 
no war and there was nothing contribuiary to a war, if I had some good 
year, why should I not be justified in taking that year as ·a normal year 
when you want excess to tax it. Why should it not be? I may have improved 
my business and rpy efficiency. It may be that I am & little better off, 
sacrificed a good deal in the beg-innine. Therefore. I ask in all f'tirness, 
why are you so meagre in your thoughts,-why are ;vou so small in your 
thoughts? Why do you want to say 'I will take 85-36 but on 87-88 and 
38-39. I will take the average '. Why not give me the best year? That 
was my luck. I made good business by hard work and efficiency Rnd Lake 
that year and whatever more I have made above that take it away, 
although really speaking the principle ought to be that only those profits 
which have been made after the war and which are directly contributary 
to the war should be t,axed and not everything and anything. You, Sir, 
have rightly pointed out in your speech about the cinema industry and 
banking and there are many other businesses which have nothing to do 
with war. You take 80 much more by way of iu('..ome-tax and super-tax. 
If one makes losses in three or fOlu :vearll and in one :vear he makes heavy 
profit; You don't ·say that in thORP. vear& of JOllseR :V0II will not take 
income-tax and super-tax from him. You will not give him relief there. 
If you don't do that then why do you take here the average of two years_ 

The. Hcmoal'able Sir Jeremy lI&lsmaD: The Honourable Member has 
forgotten that buSiness los88s are now carried forward under the new 
Income-tax Act. 
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, Mr. Jl1IHDbb&i AbduU&bhat x.J.lee: Will they be carried forward also 
with .regard to excess profit here? 

The Honourable Sir Jeremy Kailmu.: Th",t is another matter. 

" Mr. B.IIIenbbat Abdu1Jabba1 x.1jee: ,Only last year it has happened 
that losses are allowed to be carried after twenty yea1\. For that we are 
thankful to the Finance Member and for this also if he agrees we shall be 
thankful. 

Then Sir there is another important thing and that is with regard to 
borrowed capital. I do not know why there has been distinction ~ . 
How many banks have you got in India, may I ask? Many ~ ~
tries and poor people like myself can only. borrow from my ~  like 
.Mr. Bajoria, who can lend. I am very S8nOUS. The great banking con-
cemshere will not look at me and these are very few bBnks; they are 
very cautious, much more cautious than is required in a banking concern. 
There is nothing like real banking in India. It is the shroff's that help the 
man who starts the small industries. Why should not that capital be 
taken into consideration? A person who helps me individually for a small 
industry-that is not to be taken into consideration is really most unfair. 
If I were to have a small glass factory with a capital of Rs. 50,000, or 
Rs. 60,000 can I go to the India or Central Bank or the Chartered Bank 
<>r the National Bank? They would not have the condescension to see 
me, while my friend, Mr. Bajoria, would help me. It is a fact; there is 
no way of getting out of it. Why do you shut your eyes to that? Ninety-
nine per cent. of the business in India is being supported and helped 
by the private shroff's and ,tJDl,all bankers, while the big bankers only do 
help big concerns, big p,'onlE' and the export and import business and to 
them they give big credits. The Honourable the Finance Member knows 
110 ,much of India and so much of the money-lending business and other-
-wise in India that I hope he would not be a party to such a statement 
that it is only the bankers that lend money. When the Reserve ~  

of India Amending Bill wi!l come up, I shall have occasion to tell vou 
that the bankers in India do not carry out their duties. We want "the 
Government and the Reserve Bank to allow and help many more big and 
small banks, especially small banks where individuals and poor people 
may come. ,The condition of this country must be met. You cannot 
all have multi-millionaires of Bombay and Calcutta and, all those bill 
'Banks there. It is the small banks and shrotls that help the people the 
agriculturists and others. It is the small hanks and shroff's from ~  
::\'ou really get a lot of income-tax. 

Then, Sir, with regard to the penalty clause, there is no doubt that 
the law has to lay down a certain line and where it ought to be very 
strict but I do not know whether in this country people are so bold toO 
defy ,the l ~ 88 in other countries. Anyhow I should certainly like that 
this question of penalties should be treated in a very fair way and a more 
moderate way. So Ion!!, as the Government receive their money, so'long 
as there is no fraud Uld no Cheating, there should not be such things 88 
beavy penalties as put down there. Really speakiJlj[ the Incom&-tax 
Department does already give .some facilities. I admit they do gi'te somp 
f;ori;s of consideration, but Keening qllrh 1\ hi .. swor<l 1I1W11.VM hanlrinj;(o uoon 
them does not help people to do big business nor doM it helt> people to 
<'any on the business in a way which will help to further develop industry 
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and trade. I, therefore, do feel, Sir, that so far as this penalty clause is con-
cerned something will be done which wi!l show that the maximum penalty 
will not be above a certain sum. Let it be a small sum if you do wish tOo 
have a penalty, and I ask you once more that unless and until fraud hl:l8-
been fc.und out, penalty of the type or kind mentioned in the Bill should not 
be imposed. You should not let it out to the public that you are going 
to be unduly unfairly severe and that the income-tax Department should 
be feared more than anything else. 

Now, there is something about the sales. Now, I quite concede that 
there will be persons found, especially persons who will transfer their 
properties to save Taxes or Depreciation and so forth. It is being done. 
But, Qt the same time, I do feel that the Income-tax Department is also 
very clever and could find out very well the true facts. There is no doubt 
as to that. It is now much imprOVed and it is going on very well-that I 
can tell you-but where th'ere is a bona fide business. where people lire 
likely to transfer their business from one to the other and where people 
prove their bona fides, then it should not ~ penalized. It is bound too 
be the case that during this war many persons, who otherwise would not 
bring forward their capital and would not help industries or the exports or 
otherwise, do believe that, because of the war-and as it is likely to be-
a long war-they should come forward with some help and they do nome-
forward to take up small concerns and small partnerships, and it is these 
people who. having thus come forward, do help the development of our 
industries. So do not frighten them; but certainly I should not be a 
party to any fraud or cheating. We have got on your files cases of people 
for ten or twelve years and I know you can take out the names of such 
people and their cases within ten minutes. Therefore you know the true 
condition of each and every ~  who can buy up or sell some concerns. 
The Income-tax Department if required can give references at once 
about them,-the Banks do not care, so surely the Income-tax Depart-
ment has got the worth and income of everybody at their fingers' tips. 
Therefore, I do appeal to the Honourable the Finance Member to consider 
that, in the interests of the development of industry and trade and in 
the interests of the expanding of business, such transfers ~  such people 
as are now coming forward should not be penalised. There is a mentltlitv. 
there is a time when people have got some ideas, and the psychologidar 
effects are there ~  at this time to encourage and to help, thereforp-o 
please allow only bona fide transfers and you should consider them in iuch 
a way as not to penalize them. Then with regard to transfers you have 
also got other things which stop any fraud. However, you always have 
got sufficient information and I do ask, in all ~  and in fairness 
to the people. that bona fide case!; of transfer ll~  to be ('omidered 
favourably. especially also in the interest of the development of industries. 
I have got to speak on several of the amendments and, therefore. I ",m 
not take up the time of the House at present, hut I again aSK the Hon-
ourable the Finance Member to consider the poor condition of the 
people of this country, ·their true eondition and other things 'when he 
compares them: with that of tbe others. 

Babu BaljDath BajcIrla (Marwari Association: Indian Commerce): BiT. 
in the first instance. I rise to· join in the chorus of congratulations which 
hayt' been showered upon the Honourable the Finance Member and the-
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members of the Select Committee for the work which they did in the 
Select Committee and I quite realize that, but for the acceptance of those 
concessions by the Honourable the Finan,?e Member, the ~ ll as it has 
emerged from the Select Committee would not have been an ~ . 
There is' no doubt. that the Bill as it has emerged from the Select COIDlmttee 
is a decided improvement. on the Bill as originally introduced. 

Mr. K. S. Bey: That is all? 

Babu Baljnath. Bajor1a: But, still, the Bill requires to be drastically 
BolIJended so that it may be acceptable to Indian commercial community. I 
see my friend, Sir Homi Mody, is laughing very much because he has 
gut the most important point which he wanted, though he has got it 
coupled with some ginger. If he would have got it all alone, he would 
have been more than satisfied. Sir, the first.question which every business 
man in Calcutta with whom I had the pleasure to meet after this Select 
Committee had made its report asked me was-has the rate remained the 
same, or has the rate bE::en reduced? I refer to the fifty per cent. tax. And 
when they were told that the rate still remains 50 per cent., there was a 
sense of keen disappointment. Naturally, when this Bill was referred to a 
Select Committee, everybody had expected thQ.t the rate of 50 per cent. 
would be Considerably reduced, and so, when this was not done, there is 
bound to be a feeling of disappoint.ment. The Honourable the Finance 
Member in his Budget. speech has mentioned that he expects to get three 
crores only from this Bill during the year 1940-41. Well, I say that this 
estimate of his is a gross under-estimate. ,When my Honourable friend, 
Mr. Aikman, gave the figures relating to these three crores, I thought that 
he was doing the work of the Finance Member. My own view is tha.t this 
estimate is grossly under-estimated. In the year 1919, 9.22 crores were 
received from this tax and I have got the impression that this Bill also 
will not secure. much ~  ~ that. I have not got the money, which my 
Honourable friend. Sir HOInl Mody, has, to pay 3i crores and buy this 
Bill. 

Sir B. P. Mod1: Will you alter your books? 

Babu Baljnath Bajorla: H the mere alteration of books can bring me 
crores of money, I am certainly prepared to l~  them. But I 

3 P.ll. know mere alteration of books will not bring me crores of rupees. 
I think there is a definite purpose why this amount haa been under-esti-
mated. Suppose the Finance Member gets seven or eight or even ten 
crores from this Bill, he is not going to refund the money that is in excess 
of three crores. He will pocket it all &Jld then at the end of the !lext year 
when he will present the Budget, he will say in very flowery language that 
thpy have got a surplus of, say, five orores and 80 on. This happened also 
last year. We know what hnppened about the Sugar ~  Duty. The 
then Finance Member estimated that the import of sugar will be only ten 
thousand tons during the year, whereas the actual import has been over 
three lakhs of tons. It may be more but it is not less than that. He has 
pocketed all the money, I do not mean to 8ay that he has pocketed it for 
his own use but for the use of the Government. 80,1 tiDnk that this rate 
of 50 per cent. should be reduced to a figure which will aetuallygl.ve him 
the three morel which he waniIl. . 
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Sir, with regard to this 50 per cent., I would like to say that it is a very 
hig slice. and it will have very bad repercussions on the development of the 
i!ldustries. That capital is proverbially shy, is a matter of common accept-
ance and a number of fine remunerative industrial propositions have been 
hanging fire for want of adequate capital. Even some key industries have 
bepn known to suffer for want of fresh capital. I would, therefore, ask 
the Government to examine, this aspect of the question seriously. The 
imposition of a heavy burden like the payment of 50 per cent. would 
seriously deplete the cash resources of our industries with the result that 
any capital programme that we may have in view will either have to be 
suspended or, in any case, considerably delayed. Responsible Members 
,of the Government of India, particularly the Honourable the Commerce 
Member, have in recent months represented the anxiety of the Government 
to encourage the starting of new industries in India and also to expand 
the existing industries to meet, as far as possible, tbe internal requirements 
of the country. The Excess Profits Tax of 50 per cent. will completely 
l~  this Government obj!'lctive by leaving no surplus cash resources 

with the existing industries to expand and by seriously discouraging any 
person from investing capital for the uncertain risks of new ventures. 

Now, I will deal with a few provisions of the Bill. I welcome heartily 
the change made in the Select Committee which gives this Legislature the 
right of annual review of the rate of tax of this measure. By changing 
the date from which the tax under this Bill will be applicable, namely, from 
the 1st of April, 1939, to 1st September, 1939, they have done only half 
justice to it. ' 

The Honourable Sir .Jeremy Bat.mll': ;Half a loaf is bet.ter than no 
bread. 

Babu BaljDath Bajor1&: I admit that, but if we can justify that we are 
entitled to the full loaf, I think the Finance Member would not grudge 
giving us the full loaf. I contend that it. is not, fair that a measure of this 
nature should have retrospective effect. We are passing this Bill in the 
month of March and it is only fair that it should come into operation from 
t.he 1st of April, 1940. Again, the month of September from iihe bCCOuntS 
point of view is a very inconvenient month. Many of the ~ close 
their half yean by the end of September and end of March. If it is not 
possible to give the full loaf from April, 1940, I would request the Hon-
ourable the Finance Member to seriously consider its application from thP. 
1st of October, 1939. Financially, it will not make much difference. So 
far as the accounting portion of it is concerned, it will be comparatively 
easier because from October to March it will be half the year and thE! 
~  can be easily made. 

Mr •• , S. Aney: Why not begin it on the Diwali .fay: that is half the 
year? 

Babu .tijD&lh· BafOrll.: For us, Diwali would have been better, but 
most of the income under this Bill is expected to come from oompauiee aDd 
I have got the convenience of the oompames more prominently in my mind. 
Then, Sir, the exemption limit has been raised 1;1) Re. 80,000.' Of course, 
it is much better than what it was before but it ought to be railed to 
Rs. 40,000. I am glad to say that even my Honourable friend, !Jr. Sir 
Ziauddin Ahmad, is also of that view. I am glad that the fj,nanclal year 
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1938-39 has been given an option coupled with the financial year 1937 -a8. I 
would have been glad if 1938-39 would have been given by itself. In this 
motter of options, I want to draw the attention of the Honourable the 
Finance Member to the fact that, though during recent years, I mean 
1936, 1937 and 1938, cotton and steel industries were doing well, tl1e jute 
industry, which is the principaljndustry of Bengal, was fairing very badly 
tiuring all these years. as will be· seen from the index numbers of industrial 
profits in India. 

The Honourable Sir ;Jeremy 'Batlman: What about 1935? 

Babu Baijnath Bajoria: I am coming to that. We have been given 
1985 only. The index figure of that year is only 40 as compared with 100 
in 1928 whereas, the index figures for cotton mills, iron and steel, sugar 
were 258, 311 and 158, respectively, for 1938. So what I am pleading is 
that the option of the year 1934-35 also should be given. This will help 
the jute industry of Bengal because jute trade is one of the leading trades 
in Bengal. I think in the options which have been given Bengal has not 
been fa1rl1. treated. I do· not want to raise provincial questions, but still 
I would like that the year 1934-35 should also be given in option. (Inter-
ruption.) I have also tabled an amendment to this effect a.nd I hope I will 
get the support of the European Group. I am glad that option has been 
given to business started after the 31st March, 1936, to avail of the statu-
tory percent.age Or of the standard period. I pointed Ollt this mistake by 
inadvertence in the original Bi!l nnd it has been corrected. I think that this 
option of the statutory percentage or of the standard period should be 
given to every assessee. After all the statutory percentage which has been 
fixed is not a high rate of percentage and it is only fair that all businesses 
whether new or old should get the statutory percentage which is eight or 
ten per cent. I want those percentages to be raised to ten and twelve for 
all businesses. I hope the Honourable the Finance Member will give due 
consideration to this point, In the increase of two per cent. in the statutory 
percentage which has been given to new business, new business has been 
defined as business started after the 1st December, 1938. How many eom-
panies or how many businesses can take 'advantage of that provision? Very 
few companies have been started after the 1st December, 1938. This in-
crease of two per cent. should be made in the general rate of the statutory 
percentages and if that is not considered feasible, this period from Decem-
ber, 1938 should at least be changed to September, 1937, which will mean 
that new businesses which have commenced business two years before the 
war started or two yearR before the date from which chargeable accounting 
period in this Bill comes into operation. This is not a very big demand 
and I think it would be conceded. .... 

Then, I come to the distinction which haa been made about borrowed 
capital. My Honourable friend. Mr. HusenbhaiAbdullabhai !.aljee, spoke 
'With some warmth on this 'matter aDd I· think he has driven nome the 
point to· the Finance Member. He· is perfectly correct when he says ~  
nlODey paid from the banks or. debentures alone should be considered aa 
cRpital whereas money borrowed from private individualS. 

.' F 

.An Honourable Kember: From Marwaris. 
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Babu BaljnaUl Bajoria: Yes, from M;arwaris. I am proud of my ~ 
munity which is doing a lot of bankWg businesa and·of Ule faotthatmy 
community helps in the growth and development of industries and trade 
.in this C01l.Lltry. Why should not money which is bOrl'owed from us be 
chlculated as capital for the purposes of this Bill. After aU, ba. only 
£nance bigger companies and even today as regards banJriug business in 
the country in general, it is carried on by indigenous bankers. So. if it is 
proved bona fide that capital has been borrowed from whatever source 
possible it shoulp be  allowed and deemed as, capital employed in business, 
in the same way as capital borrowed from banks and money raised fram 
debentures. I am glad that exemption is given to life insurance companius, 
but I would have liked that this exemption should be given to ban'ks and 

~  businesses which have no bearing to the conditions prevailing in war. 
When we read the preamble, it has been changed into: 

~ out of certain businesses in the con8itions prevailing during the preaent 
hostilities. ' 

l would have liked that in the proviso to section 4, it should be explicitly 
mentioned that those businesses, which have got notbing to ·do widl the 
conditions obtaining during this war, should be exempt from ·the mischief 
and operation of this Act. 

Now, Sir, I come to the question of assessment of registel'ed firma. 
You, Mr. Deputy President, in your speech, referred to this 88 U}y ~ . 

It is not only my ~  but it is a point which concerns practically all the 
firms. Most of the firms now are registered firms and I have received 
several letters from persons who are quite unknown to me, eVeD from the 
Punjab, who" when they read my speech, have appreciated. the point which 
I raised and they have pressed  me to put this matter as strongly as I cail 
in this House about this matter. I do not understand why registered firmll 
should be assessed-jointly for the purposes of excess profits, when, as regards 
income-tax and super-tax the partners thereof are asseBSed separately and 
110 assessment is made on the registered firm &8 such. It may be argued 
that if this question of ~  of profits of business in the case of a regis-
tElred firm is also applied to companies every -shareholder may claim that 
he should be assessed separately. But that cannot be so. As regards 
companies, as poin',ed out by the Finance Member, this ta%w-iU be like 
a corporation tax whereas as 'regards firm!l and oindividuais it will he in th" 
nature of' income-tax and super-tax. So I would plead with -aH the emphSBis 
at my command that registered firms should be assessed je,intly and each 
of the partners should be assessed separately as was donEl in the CBII8 of 
income-tax and super-tax. I will deal with this point in detail when we 
come to the amendments. 

The penalties provided in this Bill are far too exr.esl3lve. It meB?s ~  
all the profits will be taken away because the amount of the penalties will 
be equal to the tax. In a heavy'taxation measure of this kind the penalties 
should not be so high. The penalty should ~ ~  ~  
but there must be some reasonable limit. I thmk e. maxlmum penalty of 
Rs. 10,000 or RR. 20,000 should meet the ends of justice . 

. My next point is about the sales or transfer of ~ . I must say .that 
bona fide sa!es or transfers should be reco2'niRed and It should.be left l ~l  
tv the discretion of the Excess Profit.s Tax Officer or the Asslstant CODmus-
sioner to decide whether the saip. or tranllfer was bona fide or not. '!'hey 

p 
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will also see if the purchase price has been reasonable. 11 it is out of all 
proportion to the assets purchased it may be said that it is not a bona fide 
transaction. But not to recognise any sale or transfer would not be 
justified. 

As regards foreign mcoma, my friend, M;r. Laljee, who is an expert on 
this, has detailed the various difficulties on account of which people with 
foreign incomes cannot get them, e.g., exchange restrictions, embargo 
on remittances, etc. These should be duly considered so that they may 
not be very hard hit. 

· There is another point which I will urge. It is desirable that the same 
officer who sees the accounts of an assessee for income-tax and super-tax 
should also examine his books for the purposes of this tax. Otherwise, there 
will be double harassment for the assessee and so both for Government 
ail well as for the assessee it will be convenient to get them examined by 
the same officer. This need not be incorporated in the Act itself but ins-
tructions may be given departmentally to this effect. 

JIr. Muhammad lfaum&D (Patna and Chota Nag;pur Division: Muham-
madan Rural): Sir, it is certainly difficult to consent to a taxation legislation 
but, as I said the other day, we have to consent to it as a necessary evil 
because Government have to function and funds have to be provided for 
it. The best principle of taxation is to eliminate the poor and middle 
eiasses and this view has been cared for in the present Bill as amended. 
I opposed the Bill when it was originally introduced because at that time 
we had not seen the budgetary picture and did not know what funds the 
Government of India would require. Now we see the full picture and the 
position \S hence changed. Weare facing a deficit budget and this is one of 
~  ~  to meet it. Another thing which makes me support this Bill 
IS that as It has emerged from the Select Committee it has definite improve-
· m.ents embodied into it. It has reduced hardships to a great extent and il 
· Will not extend after the war. 

AD Honourable Kember: Where do you find that? 

1Ir. Muhamma4 lfa1UD8ll: From the way in which the Finance Member 
has spoken that is the impression created-It is dependent on the budget 
and we will not have deficits after the war. The Finance Member should 
give an aBBurance that it will be removed as soon as the war \s over or as 
soon as the financial position makes it unnecessary. 

Sir, in the Select Committee the inclusion of the year 1988-89 is 
surely an improvement but an independent choice has not been accepted. 
Although the \nitial amount of taxation has been raised to Re. 30,000, 
"."hich is appreciated, yet I think, in order to make the tax the least. 
burdensome on the middle classes, it should have been raised to RII. ~ 

1 do not. know whether the Select CommiU,ee considered this but my friend 
Mr. Bajoria, who was a member of the Select Committee has also stll.ted 
this point of view and this is the general view of the commercial section of 
this country. 

It has also been pointed out that this :8at rate of 50 per cent. has 
cawed some little agitation in the minds of the people. I do Ii0t know 
why the Government could not Bee their ~  to accept rates 0 .. a graduated 
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basis. My Leader, Mr. Jinnah, placed before this House a definite propo-
sition that the baB'is of calculation should be the same as in Canada. I 
cannot say exactly what amount would be involved if, say, a beginning 
had been made with 25 per cent. going up to 60 per cent. at 8 graduated 
scale, as in €he United Kingdom. It might be argued that there may still 
remain feelings of resentment among certain sections of the people, but that 
secmon would be in a microscopic minority, and I think it would have been 
more ~ l  to have taken a graduated rate as basis. 

I was speaking about the raising of the minimum from Rs. 80,000 to 
Rs. 40,000. I have not calculated what amount would be lost by raising 
the minimum, but I understand from a reliable mathematician who was also 
on the Select Committee, Dr. Sir Ziauddin Ahmad, that the loss involved 
would be between seven and ei,lht lakhs of rupees. If the Finance Member, 
on his own calculation, comes to the conclusion that the difference would 
not approximately be more than seven to eight lakhs, why should he not 
be. prepared to raise the limit from 80,000 to 40,000 rupees and sstsify 
larger sections of the people? If he accepts the pmncliple that the middle 
classes should be taxed less than the richer classes, and the poorer ciaaAes 
less than the middle cla886s, then this raising of the limit to 40,000 rupees 
would certainly relieve the midddle classes very much. I I'Ihallspeak :on 
this question of limit, when my Party move an amendment to that effect, 
but I would like to hear·from the Government what objection they have to 
my ~ . 

Regarding exempt.ions, we havtl now tlxempted insurance lIompanies and 
we appreciate the exemption as those companies, instead of making profits, 
probably stand to lose on account of people who may be killed in the war; 
Representation was made to me personally and to my Chamber, the 
Muslim Chamber of Commerce, Calcutta, by mica merchants, that as 
profits did not accrue from mica mines till fivp. 'or six years after excavation, 
.it would be very hard on them if they were given only the option of the last 
three years. I am not conversant with the trade, but I would plac/! the 
~  before ·the Government to see if any relief can be given to those 
merchants and whether there is any truth in the allegation they make. 
As regards exemption for other businesses. my friend the Deputy President 
has pleeded the case of cinemas -and banks. It may be l~ ll  true that 
they do not get any p!'Qfit out of war, but it is not at all right to say that 
they have been able to get some excess profits from ~  which are 
absolutely independent of and not consequent on the war. conditions. I do 
not personally feel that there is any case for exempting· them. They 
"ertainly have no ground for exemption <)Q the l ~  of the insurance 
Clompames. 

The only other point I wi!!h to mentlion is the question of merchants wlJo 
have got foreign incomes, either from ~ trade with India or indepen-
dently in foreign countries. :Manv of the 1l ~  and nentrltl countrirR 
~  impO!led an emhnrgo rm ~ export of money out of their countriep 

W'Ith the result that the profits of Indian traders f£ccrued there are hlocked 
and cannot be remitted or brought into India. When we were discIJssing 
this question last on the Income-tax Bm Rnd when the remittance bosis was 
changed into accrual basis. it was stated that relief would be given: pro-
baQly under section 45 of the Income-tax Act it was provlided that 80 long 
as they did not bring that mODe\" they would nat be made to pay. Here 
the position is different. The emhargo ~ If4@t for five or ten or twenty 

D2 
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years and it may be lifted at a time when this Bill may not be in force; 
and in that event no relief could be given. I shall give an example. Suppose 
on the accrual basis a firm is estimated to be taxed on 1,00,000 yen at the 
exchange rate of Rs. 80 to a hundred yen it means a tax of abollt Rs. 15,000 
to Rs. W,OOO. By the time they bring that money to India the rate of 
exchange might have ,gone down to Re. 40 to a hundred yen and the esti-
mate of profits would thus be reduced by half, whereas the taxation would ' 
remain the same. I do not know how this difficulty can be overcome. I 
have some amendments on this and then I will be in a position to develop 
my arguments. I think this matter has not been seriously considered. If 
a merchant makes some profits in a foreign land and he is taxed on the 
estiinated profits in India only, the payment is delayed till the days he brings 
the money out here: but what will happen to him if the exchange goes down?, 
The question of carrying forward his losses does not arise under this Bill as 
has been provided in the Income-tax Act. In the Income-tax Act relief has 
been provided for, but in .this case if the law is repealed by then, that parti-
cular position cannot be maintained. Therefore, I would like to know from 
the Honourable the Finance Member' how he proposes to meet this parti-
BUlar liituation 

Having placed my view before the' House regarding people doing foreign 
trade, there is one more point which I want to stress, and it is this, that 
it is difficult to estimate the actual profits, because there might be an 
imaginary profit and no actual llrofit. because of the depreciation of ster-
ling  since the war certain other exchanges, currencies of some countries 
have abnormally inftated resulting in fictitious and tempora1'Y profits in the 
present pay even small amount of profit, they will not be able to bring it 
back to tMs country, and so the profit which may bE' estimated will be 
calculated to have accrued in paper but as s06n a8 sterling revives the 
pl"Ofits will not remain on paper. Now the question to be dec'ided iii whether 
'such imaginary profits accnting because of inftated currencies made in foreign 
countries lire going to be taxed here even though they cannot bring thei]! 
profits to India, or they will be taxed only when the money is actually 
hrought to India ffither in t,he form of currencies or in some other form ~  
im-porl. of commodities. Sir. this point should be thoroughly g&e into 
80 that there may not be any kind of hardship to merchants w.ho are doing 
foreign trade and have their offices in foreign countries. 

Now, Sir, I'come to the penalty clauses which are found in the Bill. I 
IIha11 not dwell at, great length on this aspect of the matter. because my 
friends, Mr. Huseinbhai Laljee and Babu Baijnath Bajoria, have already 
dealt with t.he question very exhaustively, but I will only say this much. 
t.hat I entirely agree with all that they have said. I feel, Sir, that thf! • 
Government of India should not treat the people 'in the manner they pro-
pose to do by mean!l of t,hese penal clauses. It might be that the ~ Il

ment apprehend t,hat Rome people would rellort to doubtful means in present-
ing figures and, therefore, they must face the consequences, but there might 
also be cases in which the intl'ntion to defraud may not be there and :ret they 
will be penalised. In such cases I should like to know how the 'Govern-
ment propose to justify themselves in putting these heavy penal clauses. I 
feel, Sir. that the amount of fine should ~  certainly reduced. alld ~  this r 
have no doubt that all elected Members will agree. 
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Sir, I do not wish to say more on the general di.8oussion tOday. I have 
also stated why I have changed my view from the Vlew I had adopted when 
the Bill was originally brought in this House. I would strongly ~  that 
the question of foreign income should be reconsidered. and all. posSlble pre-
cautious should be taken to see that merchants domg fore'1gn trade are 
not put to any very great hardship. 

Lastly, Sir, I want to streBB the point which I had urged in the 
beginning, that the limit of Rs. 80,000 should be raised to Rs. 40,000 and 
if the Government feel that they would not lose' more than Rs. 8 lakhs by 
so doing, I think they should accept our suggestion. This is all what I 
have to Bay today. 

lIr. Lalchand Bavalrai (Sind: ~  Rural): Sir, it is 
well-known to the House that I was one of those who objected to this 
Bill being referred to a Select Committee. With other Honourable Mem-
bers I also held the view that this measure was not necessary and it was 
inopportune. Now, Sir, the principle of the Bill having been accepted, 
I shall be wasting the time of the House if I were to repeat the arguments 
which I advanced when the Bill was originally introduced in the House. 
But I feel that if we all join hands we can still do a great deal by carrying 
certain amendments. I feel, Sir, that certain provisions of the Bill 
should be made quite c!ear, and Government should also give oertain 
exemptions. Now, the point to beclarmed in the first inRtance is whether 
this measure is going to be a temporary measure to last only during the 
pendency 'of the war or it is going to be a permanent measure. Before 
the Bill was sent to the Select Committee, it was crysta.l clear that it WillS 
going to be a permanent me.sure, but that point having attracted the 
attention of some Members of the Select Committee, a certain amend-
ment was made .in the preamble of the Bill. In spite of the amendment 
in the preamble, the doubts which we had entertained on the last occasion 
have not been completely removed, and so the Honourable the Fina.nce 
Member should make this point absolutely ~  that this Bill is only 
temporary and that as soon as the war ceases this Act wiIi not exist. 
I have myself sent in an amendment to that effect, because we find 
that in all Bills, when they are to be of a temporary nature, there is 
a provision inserted immediate!y after clause 1 in which it is always 
made clear whether the Act will be temporary or up to what, period 
it will remain in force. This is the time at which it should be m!Ule 
clear to the Bouse and definitely made olesr, because we shall not be 
satisfied with only professions that this would be only a temporaTy 
mCRFmre. Do we not know that in the clISe of the Income-tax Act 
when it was being enacted it was said that it W8ll being enacted 88 nn 
emergent measure. But then what happened? '!.'hough the particlllar 
purpo!'\e was over, the Govenlment of India Raid that this would be 
extended every year, and the Income-tax Act hSR become B permanent 
measure. Therfore, judging from our past experience we are justified in 
holding that this Excess Profits Duty Bill also may become a permBDfmt 
meaRllre. It is now being given a colour that ~ is only for the period of 
the war, but the indicationR are, different. Clause 4 of the Bill indicates 
that this measure will be on the Statute-book in the maDner in which it 
was sought to be done in the case of the In,.,ome-tax Act. If this measure 
were only for the duration of the war, the power of extension should not 
have been provided in tJais Bill at all. If it ill intended that this Bill 
should have life up till March, 1941, then it should be ssid that this Bill 
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will expire on that day, and if the war continues, ~ Government ~ l  
bring in another Bill and get it passed . ~  th1s ~ l  ~I ~  
giving power in the Bill itself to extend It. I~  the F.lnance Bill this 
Bill also will come up every year and the tax will be raised or reduced. 
If it is the real intention of the Government that. this is only a temporary 
measure for the period of the war, why not make a clear declaration to 
that effect, accept the amendment that will be coming up, or even ~l  
it now and be done with the amendment that may be brought up ? I 
hope the Honourable the Finance Member will give us not only an 
assurance but a positive promise that this Act is going to. be only a 
temporary measure. 

The next point is, if the IQI)ney is not going to be treated as a donation 
for the war, if this tax is not going to be realised as a donation, because at 
the time of the last war there were donations, there were subscriptions and 
there were loans, but now another means of raising money is being 
adopted. If this money is not exclusively fc..r'the purpose of expenditure 
on fighting the war which, of course, has not yet come to India, I submit 
that this tax must go for the purpose of helping India. It should be 
utilised in India for the purpose of supporting the industries, for the pur-
pose of meeting the deman:d of the people, which has been a complaint for 
a very very long time. There are infant industries for instance and they 
require help. If it is a ~ ~  and Indians have made excess profits, 
why not those profits be made use of for nation building purposes, and why 
should they be used on any other purpose? To say, well, we have got a defi-
cit-I know how these budgets are made and how these deficits are made. 
(Interruption.) I would give an instance of how these budgets are made. 
There was one municipality which always showed a surplus and a very 
big surplus. 

Babu Ballnath Balorla: That is newa,-municipalities making a sur-
plus I 

Mr. ~ ~  Bavalral: The audit officer came one day and asked how 
the mumCIpahty was makmg such surpluses. This I am q ot' t h 
h 't' t 'I u mg 0 s ow ow I IS ellSY 0 mampu ate these budgets. The officer went through the 
records and saw the accounts and he found that there was 0 b 'ld' 
b I . t th .. l't h' ne ill mg e onglDg 0 • e mumclpa I y W Ich every year they showed as bein 
worth about a Yield of Rs. 20,000 or Rs. 40,000, but it was such a ro ert g 
as could not be sold at all. It was not worth as much and' th t y 
they showed a ~ l . In like manner, for showing a' ~ YOUa ~~ 
always say, we will spend so milch on the house, which they will never do 
Theref?re, I have yet ~ learn that these budgets could not be manipulated 
acc0r?mg as you reqUIre a ~ l ~ budget or a deficit budget. I would 
submit that the money that, IS gomg to be realised on account of th' t 
should be used for nation bllilding purposes and to help infant ind l~. ax 
I would then ask for some exemptions. At the time this Bill we tU: ~~. 
Select Committee I drew pointed attention to the fact that I ~ 0, e 

~  who trade abroad, are hard up and ~ should be ~ ~ = 
thiS tax, I do not know If my humble suggestion was even conSl'd I' 
thp Select Committee, eret 10 

'!'he Honourable Dlwan Babad1ll' Sir A. Bamuwaml KudaUar- It . 
It ought to have been, " • w . .t.B, 

I 



THB dOBSS PROFWS TAX BILL 

JIr. Deputy Presldent (Mr. Akhil Chandra Datta): We are not at liberty 
here to discuBS what happened in the Select Committee. 

Mr. Lalchand Bav&1rli: Very well, Sir. When some one on the 
TreasUl"J Benches gets up, I hope he will give a reply to my submission. 
These Indian merchants are trading abroad in several places, such as, 
Japan, China, and many other foreign countries. At the time the Indian 
Income-tax Act was being amended the hardships that were being felt by 
them were pointed out. Those hardships should be well known by this 
time. Therefore, the House knows .their difficulties, aud certain ll ~ 
were provided at the time of the passing of the Income-tax Act. These 
people were not content with those safeguards, nor were the safeguards 
such as to save them. At present they are going to he churged for excess 
profits as a war measure. Therefore the first; point arises-have tht:.\y 
made any excess profits? I would go so far as to say that they have 
been getting no pl'ofits in those countries. Now, Sir, their difficulties 
can be summ.ed up generally in a few words, which would show what their 
condition is. I would say that the proposed tax if enacted, would seriously 
hum per the expansion of foreign enterprises and eripple the existing trade 
for more than a decade. Now, there are trade bnrriers also ..... 

Mr ••. S. Aney: I submit there is no quorum in the House. 
(After a count was made.) 

Mr .. Deputy President (Mr. Akhil Chandra Datta): Even the Treasury 
BencheR are empty. If there is no quorum within two or three minutes, 
the Chair will adjourn the House . 

.An Bonourable .ember: No, no. 
1Ir. Deputy Prea1dent (Mr. Akhil Chandra Datta): The Chair will do it. 

(The bell was rung and a quorum was l'rese;lt-) 

Mr. Lalchand lfavalr&l: I was submitting the handicaps of the Indian 
merchants abroad. Their trade hns been erippled owing to 

, •• 11. various trade barriers, discrimination against foreign traders, 
exchange and currency restrictions, high tariff ~ll~  l ~  of eredits, 
barter system and several other causes. In foreign c01:ntnes, they have 
been aubjected.to all these handicaps for a very long time and the Indian 
na tionals have. been suffering from serious losses or making very inadequate 
profits. The first point that arises in R Bill like this is that the Treasury 
Benches ought to say whether these people are really making profits these 
days-not that they are sending for Rny commodlties here and selling 
them at a high price. The point is that you are going to have the excess 
profits from those that have made money here by inflating the prices, 
then you have a justification but if you ~  those that are not making 
any profit outside, apart from the income-tax whk!h YOII lire already charg-
ing. if :vou charge them anything more, then ~ l1 are wlding insult to 
injury. J submit, therefore, that the question of these Indian merchants 
abroad should be considered and not lightly dealt with. 

Then, Sir, the standard periods as proposecl in the Bill were years of 
extreme economic depression and trade losses owing to international con-
fliets and insecurity and the profits. mnde in those years can in DO sense 
be ~  as normal profits. That is absolutely true. There ~ ware 
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going on, conflicts going on .and battles going .on .. Chaos is ~ ~  and 
what is the likelihood 01 thelr making any profits 10 tillS" chao.;! 1hete 
was the Abyssinian War, the ~  Civil War a:nd ~ ~  'War 
waged during the ~  ~l  ~  ~. I.ndmn ~ ~  lD those 
countries are in rwn. In Spam, durmg the ClvlI War, m Splte of severe 
restrictions on imports of fresh stocks -&.lld exports of money, Indian traders 
were required to keep their shops open during working hours and were 
not even permitted to wind up their business. This is how they have 
been living there and yet it is going to be said that they must pay excess 
profits. Therefore, I am submitting that 80 far as the Indian merchants 
outside in foreign countries are concemed, there is no likelihood of their 
making these profits and they cannot bring you money here. Such per-
Rons should not be charged under a temporary Act during war time. In 
war times, their business is all there, is not here and during war time, 
if they make any profits, they are not beins allowed t.o bring them here. 
Is that not a matter for sympathy? Does not justice require ~  they 
should be given this relief? \ 

Then, coming to the other difficulties of theirs, I would ask the Housl 
to consider whether the profits made abroad are war profits at all. They 
do not get any benefit from the Indian Government by way of orders or 
purchases. The point for charging the Excess Profit is that Government 
have been Il1aking purchases here from them and giving orders to thellI. 
From these orders, people have actually made profits and from those profits 
u share is being asked by the Government but would you call them war 
profits when they are not obtained with any help of tihe Government of 
India? 

Then, Sir, considering the question of the few past years, even in India, 
leaving the foreign countrieS", where many barriers have been placed and 
where many blockades have been put upon them, they say they had lean 
years for the last few years and that they made no profits in those years, 
so taese are the days on which they should look out·for the purpose of 
compensating themselves so as to ~  something to make up for those 
lean years. But what has been the condition of these people outside? 
It has been worse than what it is here,-and the evidence is so clear that 
there only conflicts are going on and wars are being waged. Now Sir 
coming to the "Sind-work" merchants, who are known outside more' ~ 
in India-and I would submit that in India also now that Sind has been 
separated, the very word "Sind" makes these people reoogruze that they 
ore merchants of Sind. Now, this class of merchants who are called 

~~  merchant.s have been ~  outside and bringing money out 
here to utilize and use It here for the mterest of the people of this countrY. 
They have been paying the Government income-tax and other ~  
and the point is that when these people are not allowed to brin .. anything 
here, or that they are not bringing out that money at all, and the money 
is locked up there, why should their profits l:vinJr dormant there l ~ 
taken into consideration in this connection? And what is the income-tax 
provision? The income-tax provision is that they will he assessed en 
the accrual basis there now and then, when they bring the money out 
here, they will be made to pay up, that is actually when they bring out 
the money here: But when will they bring that money out here? That 
is the first question. There is no likelihood. of their bringing it, and if 
80, why should there be any charge made ag&lllBt them? Then we should 
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realize the great difficulty of exchange. ()a tile' ecarul 'baeia, that; lDOD8y 
ma.y be IlG money at aU • • •• 

" [At ~  Map. Mr. P.reaident 1Tl1e B.e.noarable Sir Abdur lWdm) ze. 
.~ l ~  Oh .... ] , 

, . . : . . you. ~ nothing out here. and' yet the Government ..... 
~ ~ . This 18 another blow that you are going to give them. a most 

~l  blow. ~  there ~ ~~. ~~ ~ -«'iqJorta 
of goods m, SOUle countrles,and 1p, thlii oonnActiOl1 the Go"9'eI'DIDUlt UGuW 
come forwnd to help 'them iD that matter. 

H the Government, help them and want any' Excess Profits Tax from 
them, they will be willing to give that, at of course the ~  which 
will be ~ l  though I am considering up ro now that this fifty per 
cent. incidence is too much but then the point l 7 ~ help have the Gov-
ernment been ~ therp. ? They eomp!ained, at the time of the revision of 
the Ineome-tax Aot and asked' for help for makins their remittances and 
for making their exports and imports. Has any help been given to them? 
Flu there heen any help given to them for bringing out that money here? 
They eannot be said to be rich people when the money ~ locked up there. 
and they do not live there all their life. They belong to, this country. bub 
Government have given thenl no way out and how' can it be l~ said 
that there is justification for this tax? Then, theftuctuation of the eXCllll'llge 
is a great impediment in their way. Now, owing to, this war" ster+ing has 
gone dOWD-Wmch is rlain, and that is a fact and not 'an imaginary thing-
and that beill€ so, why is no relief to be given? We are here for'giving 
jUlltice and we want te do things in' a legislawe which are iu. and fair. 
Then, 1Jterling haa@OIIe Gown and', therefore, ,other eunencies ha'98 goae up. 
This, also ,eaDlJlOi;, posaibly be ll ~. ,Now" onthali aecountthe Mml'al 
prOfits ha.egone,up.· Now, yma caB theae"'emess::pmifilt".Is tW Jail'? 
They Mlle· JIIQI'Dlal ~  but on aCMUm. of :oert.iit ft..-.uationa of. uClb8Dp 
theN,is_me une. PfQfit, anels., Sir. taae ... ot t'ese'men iii .uGh ta.U it 
should be Mtenied 10 properly ... Then. after the war, Mum'" briDg oaO 
the. molie!r. ,exclaange may be lower and unfa.ourable anei tina they, WIi11 
suffer, having already been charged for the excess profits, When the 
rermttances are alloweci: to .be brough_ in, tJae loMea m ~ cadaot; 
be carried forward to future years, just as it is done in the case of the 
inoome-tax. 'Eke, ,crmnot; be carried forw.ud', ~ is DO __ pk)l'ition 
whereby 811}" niand of the tu: will' be allOwed. Thetlefora, I submit tha,' , 
considering all these points, I need not take the tim. of the HoUle any more. 
There are certain amendments. Each amendment will be taken I8parateiy 
and then we will put the case of these men again on the oc08sionof each 
amendment but at this stage of the general discU88ion too at any rate we 
must ,put all our views before the House for its considering these, (10 that 
we may expeot help from the House when those amendments come up. 
So, I will not say anything more and I will resume my seat. 

llaulvl KubllJllmld Abdul GbaDl (Tirhut Division: Muhammadan): Bir, 
I do not tike to take up the time of the House much. I am never in 
favour of any legislation that is unnecessary. We are ready to BUpport every 
measure of taxation when it is actually needed, but ~  a measure of 
taxation should be placed before the House. the Departments of the Govem-
ment should take every possible step to control their expenditure. Wbelf I 
opened the Budget of this year, I found that there are many "probable Bav-
ing-s. RR. 30,000", "probable savings. RB. 40,000" under each head of 
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expenditure. What does it mean? This shows . that some "ays haye been 
i9-Ye.ut.ed qr ~ . steps ha"e been taken to ~  the ,expenditure' in an. 
exaggerated form, so that the budgeted expendIture has not been properlY'" 
estimated, and, therefore, "probable savings" have been shown .at. every 
.p ... ;.;',-<. ", ,.',' '. 

; ~ 

'I'll. BOIlOUI'&bl. Sir leremy .... 'mlD: Sir, the Honourable Member iss., 
member of the Public Accounts Committee, and be knows that it is in pur-
suance of the request of that Committee that these lump sum cuts are made: 
by showipg the probable savings. 

JlaulviJluh&mmld Abdul Gh&D1: I know the fate of the Public Ac-· 
counts CoIDIXDttee. The poor members of the Public Accounts Committea-· , are not even supplied with the audit; and account rules of the military ac-
counts or of tbe Railways., I asked for these and at the instance of the-
Audit Department the Finance Department was unable to supply me with. 
a copy of such rules by which such control is exercised. And as regards the', 
Government publications, well, whenever Government publication.s are· 
gQmg to be waltecl, notices are issued.from the Publications Office that if 
my Honol,U'able Member is desirous of taking them, they may have them, 
so that tbere is no necessity of a Jlumber of publications; every year a 
num-berof unnecessary publications are made, and there is a huge waste of' 
money, and those l ~  are not even supplied to the Members_ 
Take care of your penny, and the pound will stick to you . 

. I was submitting, Sir, that if there is my necessit,. of expenditU!e,. 
every reasonable man would support it. Take the caae of the Railways: they' 
have unnecessarily taxed the tnwelUng publio. They are going to aooumu-
late money and waste it like water. So far as the pN88nt legislation is. 
ooa.cerneci, it is surmised that on· account of -the war the expenditure has: 
gone up Or will go up. Therefore, IIOme sort of taxation should be impoaed.. 
Bu. up till DOW it has not been shown what amount this kind of t&mtioJt,· 
will, ,bring into the coffers of the Government ana how much is needed. •.•• 

111'. JI. 8 • ...,: Bir(tiaer8. no quorum in fIDe Houae. 

iii. PreIlda.\ (The ~ l  Sir ADdur Rahim): Th8l'8 888m. to be ~  
quorum, so the House bas to be adjourDeil. The Assembly ~ adjourned.. 
till eleven o'clock tomorrow. ' 

The Assembly then adjourned .'till 1 ~ of the Clock OD,. Thursday, ~ " 
14th Maroh, 1940. _ ' , . , 


	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058



